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[Mr.   Chairman.] the following letter, 
dated    February 19th, 1963, from the 
President: 

"I thank you for your D.O. No. Rs. 
2/2|63-L of date about the unfortunate 
incident on the 18th morning. I 
appreciate the sentiments of the Rajya 
Sabha which you have conveyed to me in 
that letter." 

PAPERS LAID ON THE TABLE 

THE   INDIAN  MAIZE   (TEMPORARY   USE IN 
STARCH MANUFACTURE)  ORDER, 1963 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI A. M. THOMAS): Sir, I beg to 
lay on the Table a copy of the Min'stry of 
Food and Agriculture (Department of Food) 
Notification G.S.R. No. 273, dated the 7th 
February, 1963, under sub-section (6) of 
section 3 of the Essential Commodities Act, 
1955, publishing the Indian Maize 
(Temporary Use in Starch Manufacture) 
Order, 1963. [Placed in Library. See No. 
LT-791/ 63]. 

ANNUAL REPORT     (1961-62)     OF    THE 
CENTRAL WAREHOUSING     CORPORATION, 

NEW  DELHI  AND  RELATED  PAPERS 

SHRI A. M. THOMAS: Sir, I also beg to 
lay on the Table a copy of the Annual 
Report and Accounts of the Central 
Warehousing Corporation, New Delhi, for 
the year 1961-62, together w'th the 
Auditors' Report on the Accounts, under 
sub-section (9) of section 42 of the 
Agricultural Produce (Development and 
Warehousing) Corporations Act, 1956. 
TPIaced in Library.   See No. LT-783/63]. 

MESSAGE FROM THE LOK SABHA 

THE DELHI RENT    CONTROL    (AMEND-
MENT)  BILL, 1963 

SECRETARY:   Sir, I have to report to 
the House  the following message 

received from the Lok Sabha, signed by the 
Secretary of the Lok Sabha: — 

"I am directed to inform Rajya Sabha that 
the Delhi Rent Control (Amendment) Bill, 
1963, which was passed by Rajya Sabha at 
its sitting held on the 22nd January, 1963, 
has been passed by Lok Sabha at its sitting 
held on the 19th February, 1963, with the 
following amendment— 

Enacting    Formula 

Page   1,   line    1,—for  "Thirteenth" 
substitute "Fourteenth". 

2. I am, therefore, to return herewith the 
said Bill in accordance with the provisions 
of Rule 121 of the Rules of Procedure and 
Conduct of Business in Lok Sabha with the 
request that the concurrence of Rajya Sabha 
to the sa'd amendment be communicated to 
Lok Sabha." 

Sir, I lay the Bill, as amended, on the Table. 

MOTION OF THANKS ON    PRESI-
DENT'S ADDRESS 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh); Sir, I deem it a privilege to move 
the following motion of thanks for the 
Address given on the 18th February, 1963 to 
both Houses of Parliament by the President of 
the Union of India. Sir,   I move: 

"That an Address be presented to the 
President in the following terms:— 

'That the Members of the Rajya Sabha 
assembled in this Session are deeply 
grateful to the President for the Address 
which he has been pleased to deliver to 
both the Houses of Parliament assembled 
together on the 18th February,  1963.'" 
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It has been the good luck of this country to 
have had successively Presidents of great 
eminence pressing over the destinies of India. 
The qualities of humility, sacrifice and devo-
tion displayed by Dr. Rajendra Prasad in the 
national struggle and the freedom movement, 
and in his terms of office as President, will 
ever be remembered with gratitude. I wish h'm 
a long and peaceful life. In the same manner, 
the scholarship, wisdom and world-wide 
reputation as a philosopher that our present 
President, Dr. Radhakrishnan. commands will 
inspire the people of India in the difficult task 
ahead of the nation. We are very grateful to the 
President for the Address he gave in which he 
has rightly referred to our achievements as 
well as to the programme of work that has to 
be completed in furtherance of the base 
policies that the country has adopted to 
develop the economic and social conditions cf 
our people. 

Before I refer to some of the aspects of the 
inspiring Address, I would briefly refer to the 
untoward incident that happened on the 18th 
February, 1963, due to some misguided 
friends. Both the Houses have expressed apo-
logy to the President and rightly so. I am sure 
that it was not discourtesy shown to the 
President but to the whole of Parliament and 
disrespect to the Constitution of India. It is by 
such irresponsible attempts that democracies 
have been discredited and I do hope that in 
view of the greater interests of the country and 
in view of our comm'tment to respect the pro-
visions of the Constitution, the Socialist Party 
will change its policy which neither serves the 
cause which they espouse, nor is it in keeping 
with the dignity of parliamentary institutions. 

SHRI BAIRAGI DWIBEDY (Orissa): But 
this is not a matter to be commented on now 
when leaders of parties have expressed 
themselves against it. 

SHRI G. MURAHARI (Uttar Pradesh) : Sir, 
I would like to make a submission. 

SHRI AKBAR ALI KHAN: Sir, I am not 
yielding. 

SHRI G. MURAHARI: Shri Akbar Ali 
Khan has made some remarks about the 
Socialist Party of India and I would like it to 
be placed on record in the proceedings of the 
House that it is not the Socialist Party that is 
breaking the Constitution or violating the 
Constitution. He referred to the incident and 
said that the Socialist Party was violating the 
Constitu-t on. 

SHRI ARJUN ARORA (Uttar Pradesh) : Mr. 
Chairman, on a point of order 

SHRI G. MURAHARI; He said that we are 
violating the Constitution and so that must be 
repudiated on the floor of the House. 

SHRI P. N. SAPRU (Uttar Pradesh); 
Anyone disturbing the decorum of the House 
deserves to be removed. 

MR. CHAIRMAN: I hope the rest of the 
House will keep silent. Now, what do you 
want to say and how long will you take in 
saying it? 

SHRI G. MURAHARI: Sir, I want to say 
that the Socialist Party has been implementing 
the programmes and it has been safeguarding 
the provisions of the Constitution.   When 
they .  .  . 

SHRI ARJUN ARORA: Sir, can an hon. 
Member stand up in this manner and obstruct 
the proceedings of the House by making a 
statement? 

SHRI G. MURAHARI: But when the hon. 
Member makes such remarks .  .  . 

SHRI P. N. SAPRU: Sir, I move that the 
Member be removed. 

MR. CHAIRMAN: In the interest of 
economy of time, let me allow the 
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[Mr.  Chairman.] hon. Member to have his 
say.   I hope tt wiil be brief. 

SHRI G. MURAHARI: I want to place on 
record that the Social st Party has been 
carrying out the programmes and it has been 
safeguarding the Constitution. 

MR. CHAIRMAN: That you have said 
three times. Now you have said it for the 
fourth time. Thank you. Now, Mr. Akbar Ali 
Khan, you continue. 

SHRI AKBAR ALI KHAN: Sir, the 
President has referred in his Address: 

"Under the guidance of Parliament, we 
have laboured for the fulfilment of the 
objectives, laid down in our Constitution, 
namely, to secure for all our citizens social, 
economic and political justice; liberty of 
thought, expression, belief, faith and 
worship; equality of status and of 
opportunity; and to promote among them 
all fraternity, assuring the dignity of the 
individual and the un'ty of the nation." 

The President has rightly emphasised the 
provisions of the Constitution which give a 
sense of partnership in the administration of 
the country to one and all, irrespective of caste 
and religion, and which provides for the 
humblest in the land opportunity to achieve the 
highest position in the country and which 
guarantees equal opportunity in all walks of 
life so that by the joint endeavour of four 
hundred millions of people the country may 
advance and progress from strength to 
strength. It is this inspiration of the 
Constitution and the secular character of the 
Union that brought about an upsurge of the en-
thusiasm in the whole country when the 
Chinese unscrupulously committed 
aggression. Not only the communal parties and 
the Communist Party wedded to international 
communism, have unconditionally identified 
themselves in their resolve to throw back the 
aggressor, but the whole country 

has been shaken. Even in the remotest corner 
of the country, the people have expressed their 
determination to sacrifice everyth ng that they 
have to save the honour and the freedom of the 
country. In order to give content to democracy 
in all its levels, Government has brought out 
measures on the one hand to establish 
panchayatiraj and on the other, through the 
community development, to reach the farthest 
villages of the country and to provide 
economic facilities to them. As we have for a 
long time been under foreign domination, our 
economic policy was also shaped in this 
manner. So it was essential to have a planned 
economy through successive plans so that the 
majority of our people could progress and we 
could bring better economic and social 
conditions to our vast masses who have been 
deprived of even the bare necessities of life. It 
is not the occasion to go into the details of the 
progress that agriculture and industry have 
made during the last decade and the 
improvement in the nation's health and the vast 
increase in the number of schools and colleges 
and other technical institutions. Sir, it may be 
said with a certain amount of confidence that 
the progress that India has made during the last 
twelve years makes one feel proud of it al-
though still much has to be done. The 
President has correctly pointed out: 

"Inevitably, the first duty of the nation in 
these c'rcumstances was to meet this 
aggression effectively and to prepare   the 
country to that end." 

Thus, the first consideration that comes to 
every patriotic Indian and much more so, Sir, 
to those who hold representative capacities, is 
to adopt all possible measures to see that the 
aggression is vacated and the country's 
prestige and position are fully restored. In this 
respect, we are glad to learn that all possible 
measures ,are being taken to strengthen our 
forces and all possible help, subject to certain 
fundamentals of our policy, is being taken 
from  all friendly    coun- 
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tries. I have no doubt that the recommendation 
of the U.S. and U.K. M ssions which recently 
visited our country to advise us in the matter of 
the Air Force and the advice given previously 
regard'ng other military requirements will be 
fully carried out. It is not for us to go into the 
details of this matter but we would very 
strongly urge the Government to implement 
the different schemes cf defence as early as 
possible and for that sake, Sir, the country will 
be prepared to sacrifice to the utmost because 
it is a matter of the integrity, security and 
honour of the country for which no sacr'fice 
will be too great. We are grateful to all the 
countries that have come to our help at the 
critical hour, particularly so when they have 
done it recognising our policy of non-
alignment. 1 fail to understand the mind of 
some political leaders who want us to 
surrender ourselves to the Western countries in 
order to save ourselves from the Chinese 
menace. Let me tell them respectfully but most 
emphatically that we do not want to be camp-
followers of any country. Howsoever great it 
may be, a nation that cannot stand on its own 
legs can command no respect from others. This 
does not mean that we do not want to settle the 
matters amicably and through peaceful means. 
It has been the basic policy of India to settle all 
differences and disputes through peace, ful 
means. We are grateful to the Colombo Powers 
who, realising that aggression has been 
committed on India, have emphasised the 
vacation of the aggression to the point of the 
8th September line so that negotiations may 
start in a more cord a I atmosphere. The 
country was divided in its opinion whether to 
accept these propos3ls or not but in view of our 
fundamental approach and the explanation of 
these proposals by the Prime Minister of India 
who is respected and loved by millions of 
people, we have agreed to accept the proposals 
so that negotiations may be started to settle our 
differences. So far the Chinese Government 
has not 

accepted these proposals. We are definitely of 
the opinion that unless the Chinese 
Government accept the proposals and the 
clarifications made to these proposals, there is 
no justification for this country to accept to 
negotiate with the Chinese Government 

It is a matter of some satisfaction to the 
House and to the country that the President 
has made the announcement regarding the 
Third F.ve   Year 
Plan: 

"On full consideration of the matter, our 
Government came to the conclusion that a 
very great part of the Plan was essential for 
strengthening the nation and its imple-
mentation was, therefore, ..." 

SHRI BHUPESH GUPTA (West Bengal): I 
wish to make a submission. I am sorry to 
interrupt him a little. With your permission, 
Sir, I would like to submit that this matter that 
we are discussing, the President's Address, is 
an important matter and I do not see any 
Cabinet Minister present in the House. I think 
there are a number of Cabinet Ministers and I 
do not see as to why some of them should not 
be present here in the House, when we are 
discussing such an important matter as the 
President's Address. In fact, the Ministers 
should be divided in the two Houses, some 
Cabinet Ministers should be there according to 
their fancy and some can be here. Nobody is 
here. This is a very serious matter. 

SHRI A. B. VAJPAYEE (Uttar Pradesh) :    
Nobody is taking note of it. 

MR. CHAIRMAN: I will bring it to the 
notice .   .   . 

SHRI BHUPESH GUPTA: I am not 
particularly enamoured of Cabinet Ministers 
but    constitutional .  .  . 

MR. CHAIRMAN; I dare say you are not, 
except to    .  .  . 
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SHRI BHUPESH GUPTA:    .   .   . dignity 
and the dignity of this House demands  that   
the   Government      do justice on this score. 

SOME HON. MEMBERS: One is coming 
now. 

SHRI BHUPESH GUPTA; Oh, I see a 
Cabinet Minister coming. 

THE MINISTER OF LAW (SHRI A. K. SEN) 
: There are two Deputy Ministers here .   .   . 

SHRI ARJUN ARORA: There are five. 

MR. CHAIRMAN: Mr. Sen, you are most 
welcome. 

SHRI A. K. SEN: ....and, meanwhile, we 
have other work also. 

SHRI BHUPESH GUPTA; I know that work 
in the Lobby. You are making defence efforts 
in the Lobby. The frontier is not  there in the 
Lobby. 

SHRI DAHYABHAI V. PATEL (Gujarat): I 
think the Law Minister's statement is most 
objectionable, that they have other work. The 
work of Parliament is most important. This is 
an insult to the whole House. 

MR. CHAIRMAN: In the first place, 
Parliament's work cannot go on if two persons 
stand  up simultaneously. 

SHRI A. K. SEN: May I answer that point, 
Sir? I strongly repudiate any suggestion that if 
Deputy Ministers are present in the House this 
does not conform to the dignity of the House. 
If Mr. Patel's objection is to the effect that a 
Union Cabinet Minister is not present, I think I 
am entitled to say that that objection that the 
Deputy Ministers cannot uphold the dignity of 
the House is not correct. They are as good as 
any one of us, Sir. 

SHRI DAHYABHAI V. PATEL: I objected 
to the statement that they have other work. 
That is what I objected to. The work of 
Parliament is supreme and must come over 
anything else. 

SHRI A. K. SEN: And secondly, Sir, I was 
saying that Mr. Swaran Singh was here and 
word reached that some other Minister should 
come. Having regard to the physical problems 
of distance and communicat'on, even Mr. 
Patel will find it difficult if he has to keep 
pace. Therefore, to say that this is meant to .  .  
. 

SHRI DAHYABHAI V. PATEL: Those 
who cannot keep pace should yield place to 
others who can. 

SHRI A. K. SEN; I always yield to Mr. 
Patel's speed and efficiency and I have no 
shame in acknowledging that he is always 
more efficient than us. 

MR. CHAIRMAN; I think that is 
enough.
 
I 

SHRI BHUPESH GUPTA: I wish to make a 
submission. I take exception to the statement 
that has been made by the hon. M nister. I 
think it is for you to decide as to whether our 
attention .   .  . 

MR. CHAIRMAN: If you leave it to me to 
decide. 

SHRI A. K. SEN; May I only add one word 
here? When I said we had other work, what I 
meant was that Mr. Swaran Singh had to go. 
He had another meeting just now and he had 
to leave. He sent word to me that I should 
come immediately. I came almost 
instantaneously. This is what I meant. It was 
meant to be an explanation. 

SHRI BHUPESH GUPTA: There are many 
others besides Mr. Swaran Singh and the hon. 
Law Minister . . . 

(Shri Dahyabhai V. Patel also stood up). 
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MR. CHAIRMAN: Mr. Patel, I take very 

serious objection to your standing up like this 
when another Member is speaking.    It is not 
good practice. 

SHRI BHUPBSH GUPTA: It is for you to 
consider. The hon. Minister need not have 
given us this lecture on the Deputy Ministers. 
They are very lovable persons, I know it, but 
when such matters are discussed, it is the 
convention and the custom that the Cabinet 
Ministers should be present because they are 
responsible people with regard to the various 
items under discussion and the Deputy 
Ministers come in only later. I make no 
reflection on the Deputy Ministers. In fact, I 
would like to have all of them present in this 
House, if they would. 

In regard to the point he made about the 
physical distance and so on, it is well known, 
from the List of Business, that the President's 
Address will be discussed in both the Houses 
of Parliament simultaneously. Why should it 
not be possible for the Government to solve 
the problem of physical difficulties by putting 
somebody here and somebody there before 
eleven o'clock or even twelve noon? 

MR. CHAIRMAN: Mr. Gupta,we 
are not going to decide this byde 
bate. You have brought this tomy 
notice.    That is  enough. 

SHRI BHUPESH GUPTA: You see   .   .   . 
MR. CHAIRMAN: I have seen everything. 
SHRI BHUPESH GUPTA: Are we to put up 

with this kind of attitude on the part of the 
Government? 

MR. CHAIRMAN:    No, please .  .   . 
SHRI BHUPESH GUPTA: It is no use 

telling us about the dignity of the House when 
the Treasury Benches flout the dignity of the 
House at will. 

SHRI A. K. SEN: I again strongly repudiate 
this. 

SHRI AKBAR ALI KHAN: Sir, I -was just 
going to refer to that part of the President's 
Address wherein he has referred to the Plan:  

1171 RSD—3. 

"On full consideration of the matter, our 
Government came to the conclusion that a 
very great part of the Plan was essential for 
strengthening the nation and its imple-
mentation was therefore, necessary even 
from the point of view of defence. 
Economic development and industrial 
growth are the very basis of our defence 
preparedness. To stop or slow down this 
process of economic development would 
result in weakening the country." 

The country has to face not only the enemy 
outside but has also to face effectively the 
enemy inside the country, i.e., poverty, 
ignorance and disease, in order to make our 
nation strong so that it may face any even-
tuality. 

Now, I would refer to some of our economic 
and other problems indicated or not referred to 
in the Address of the President. It is true that 
the per acre yield of wheat, paddy and other 
food articles has increased. It is also accepted 
that industrial production has increased. It is 
also admitted that the national wealth has also 
increased but the question that has alway 
disturbed the mind of this House and the other 
House has been how this national wealth has 
been distributed. I do not subscribe to the 
position that during this period of progress and 
development the rich are getting richer and the 
poor poorer. But I do feel that the distribution 
of the wealth has not been equitable and on the 
demand of Parliament, a Committee was es-
tablished to go into the matter and report. We 
have been long awaiting this report. I do hope 
the Finance Minister will see that the report 
and the recommendations of the Government 
are placed before the Parliament without 
further delay. In this connection, I might 
express our satisfaction, satisfaction regarding 
the policy adopted by the Finance Minister 
about the declaration of the stocks of non-
ornamental gold and the issue of Gold Bonds 
so that we may    stop 
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[Shri Akbar Ali Khan.] the prevalent 
smuggling and reduce the invisible and 
continuing waste of our foreign exchange. I 
feel this policy has had good effect inside and 
outside the country and it has also helped to 
weaken the deep-rooted social habits of gold 
hoarding which in the present context is 
neither in the interest of the hoarder nor the 
public at large. I do feel in this respect that 
the sale of Gold Bonds has not been as one 
would have wished it to be but I hope better 
publicity will be adopted so that we may 
have greater sale of the Gold Bonds and other 
securities which are intended to help the 
development of our country. 
I would refer in the same connection to the 

question of trade. By the breakdown ofq the 
talks by the U.K. regarding the European 
Common Market several questions have 
arisen and it is felt in our country and in other 
countries that some international organ 
should be established to look,after the matter 
of trade and tariff. It is true that the GATT 
provides a forum to all contracting parties but 
it is not a specialised international body gov-
erning world trade as other specialised 
agencies of the United Nations as the World 
Health Organisation, etc are. It is a matter of 
satisfaction that the United Nations is 
contemplating to have a world conference on 
trade in March 1964 for which preparations 
have already been started. I do hope this 
conference will consider the position of the 
countries which have recently become 
independent and which have a long way to go 
to build up their economic position. The 
prosperity of the world does not consist in 
exploiting the weaker elements of the 
international society but in giving them all 
opportunities to develop and strengthen 
themselves. Similar sentiments have been 
expressed by world statesmen. I do hope that 
our Government will also emphasise in the 
coming conference the necessity of helping 
the underdeveloped countries. The 
Government of the United Kingdom is also 
contemplating to have 

a Trade Ministers' Conference shortly and I 
have no doubt that the question of preference 
to Commonwealth countries and other matters 
will arise and well-considered decisions will 
be taken in the matter of trade and tariff which 
will strengthen the United Kingdom as well as 
the other Commonwealth countries. Let me 
make it clear, Sir, that unless we reduce the 
cost of production of our export commodities 
and are able to compete in price with other 
countries, no matter 0f trade facilities will help 
our exports which have to be considerably 
increased to meet our foreign exchange 
requirement. 

As regards education, I would like to 
emphasise that as we have to educate our 
masters in order to have a healthy democracy, 
we should not grudge expenditure in spreading 
compulsory primary education as early as 
possible but I am more concerned, Six, with 
the question of the quality of education. I have 
stressed many a time and I would repeat again 
that the education that is being imparted to our 
young generation does not contain the material 
to develop our patriotic urges on national scale 
and our moral urges to feel or make our 
children feel one with humanity. The 
Education Ministry will have to take into 
consideration the question of prescribing 
certain standard textbooks so that the education 
that the younger generation will receive will be 
different from that which has been given so far 
with communal and sectarian bias. I would also 
appeal to the Education Ministry to see that the 
text-books are made very cheap. The cost of 
text-books and other exercise books is 
becoming very heavy and it will not be 
possible for a person of moderate means to 
supply these necessary articles to the students. 
Nothing ig more detrimental to the interests of 
the country than the education which creates 
prejudice and narrow-mindedness instead of a 
broad and progressive outlook. I hope the con-
ference that the Education Ministry Is 
contemplating will consider all these 
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matters carefully and do the needful; I would 
also like to emphasise, Sir, that in the 
universities, on the science and technical side, 
there should be one language throughout 
India, English for the time being and Hindi in 
future. I fully realise, Sir, that in expressing 
this view I am isolated but I do hope, Sir, that 
you, and through you may I request the 
President and the Government, will kindly 
reconsider this matter because I feel it will go 
a long way to strengthen the unity and 
solidarity of India and help us to keep abreast 
of the latest developments in the field of 
knowledge. And, Sir, my experience of the 
Osmania University further strengthens my 
conviction that it is very difficult to cope with 
the new developments through translations. 
We might be able to do in one language but it 
is difficult to do it in sixteen languages. In the 
matter of technical education, the Government 
has taken a decision to curtail the period of 
diploma courses. I realise the necessity of 
having more technicians, but at the same time 
I feel that the standard and quality of technical 
education should not suffer. I would appeal 
through you to the Government to reconsider 
this matter as well. 

I would refer to the policy of the 
Government to have more Central Services in 
consultation with the State Governments and I 
approve of this policy as it helps integration. 
The provision in the Constitution regarding 
the transfer of Judges could also' be taken 
advantage of and the Constitution Amendment 
Bill at present before a Select Committee is 
seized of the matter. In this connection, I 
would very humbly suggest that in the High 
Courts also there should be only one language 
and that also English for the time being and 
Hindi in future. There is no question of any 
disrespect to any regional language which is 
equally rich, which has equally developed and 
which is worthy of respect as much as Hindi 
or English. But again in order to have a 
Supreme Court which will be able 

to do justice to the case, it is necessary that the 
High Courts should pronounce their 
judgments in a language which will be 
understood but the Judges of the Supreme 
Court. I would appeal to my friends living in 
the Hindi regions that they should leave this 
matter of language to their brethren in South 
India, when and where to replace English by 
Hindi. It is only by adopting this attitude that 
we can really serve the cause of Hindi and the 
unity of the country. You will be glad to learn 
that all the States ,-n the South have prescribed 
Hindi as a compulsory language. So, I am sure 
that in the course of ten to fifteen years, every 
youngman will be one who will know Hindi 
and then it will not be difficult to replace 
English by Hindi. 

I would refer to the inter-State disputes 
which frequently arise and at present the 
question of the Krishna and Godavari rivers 
has been entrusted to the Gulati Commission 
which has submitted its report. The Irrigation 
and Power Minister has visited all the four 
concerned States and is seized of the 
situation. In matters of distribution of river 
waters there hav« been several cases in the 
United States and certain fundamental 
principles have been laid down. [THE DEPUTY 
CHAIRMAN in the Chair] 

The basic consideration is the best economic 
use of the water for the welfare of the 
community at large, irrespective of the States. 
I would request the Government of India to 
take up this matter with the four States in the 
conference which will be presided over, 
according to my suggestion, by the Zonal 
Council Chairman, the Home Minister, so that 
the Ministry of Irrigation and Power and the 
Home Ministry may be able to tackle and 
thrash out the matter and finally settle this 
dispute. There are several schemes that are 
being held up which will go a long way in 
increasing our agricultural production and 
save our foreign exchange for the import of 
foodgrains. It is in the highest interests of the 
nation that a long and 
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broad view is taken of these disputes and a 
final decision arrived at without further delay. 
Similarly, I hope a decision will be taken 
regarding the dispute between Madhya 
Pradesh and Uttar Pradesh and other States. 
We cannot afford to wait and see the defi-
ciency in food production and deficiency in 
power supply because there is a difference of 
opinion in different States. "We have to tackle 
this problem with a clear mind al*d a firm 
resolve in the best interests of the people of 
our country. I may mention that as regards the 
dispute about the Tungabhadra waters, with 
which I was connected as I^egal Adviser to 
the erstwhile Government of Hyderabad for 
this water dispute, it continued between the 
old Hyderabad State and Madras for over 
eighty years. You will be glad to know that 
when Rajaji and the late Nawab Ali Nawaz 
Jung met in a conference, they decided it in a 
couple of hours. If this longstanding water 
dispute could be decided by these tw0 great 
men, I think our Government of India is suffi-
ciently powerful to decide the dispute between 
the different States regarding river waters. 

Let us follow this example and settle all our 
differences regarding these matters gracefully. 

In matters of allocation of industries I have 
no doubt the Planning Commission and the 
Government of India will see that all areas, 
particularly undeveloped areas, will receive 
their full share and it will not be possible for 
any bigger State to encroach on the legitimate 
claims of l»ss industrially developed States. 
These are matters of national concern and they 
should be viewed and decided on broad 
principles of justice and fairplay. 

The President hag also referred to our 
relations with Pakistan and has stated: 

"We settled some of our important 
problems with Pakistan, but, unfortunately, 
other important ones still remain. We are 
anxious to settle these &&> peacefully go 
that India and Pakistan should in accor-
dance with our common history, culture 
and traditions live as friendly and co-
operative neighbours." 

We are grateful to the President for the far-
sighted guidance in this matter. The Prime 
Minister of India and the President of Pakistan 
on 29th November, 1962, have expressed their 
desire to resolve outstanding differences 
between the two countries so as to enable 
India and Pakistan to live side of side in peace 
and friendship. In pursuance of this 
announcement, three meetings have been held 
at Rawalpindi, Delhi and Karachi and the 
fourth is scheduled on the 12th of March at 
Calcutta. We share the desire of the 
Government of India and we wish the talks 
very well. I have no doubt the frequent 
meetings of the two delcrations also indicate 
the desire of the people and the Governments 
of both the countries, notwithstanding 
considerable differences, to have an amicable 
settlement of all disputes between the two 
neighbouring countries. I have no doubt in 
these negotiations the secular character of 
modern democracies and of our State will be 
fully borne in mind by all concerned. On 
several occasions President \yvb and other 
leaders of Pakistan have expressed their sym-
pathy with the minority in India. The 
advisability of such statements may be 
doubted, but there is n0 doubt about the 
sincerity and genuineness of such expressions. 
If there is any occasion when President Ayub 
and other leaders of Pakistan can give content 
to these declarations of sympathy and 
demonstrate their regard for the minority in 
actual political life, it is the occasion when the 
Foreign Minister of Pakistan and the Railway 
Minister of India will meet at Calcutta on the 
12th March. I feel that the best guarantee to 
secure the interests of the minorities in India 
and Pakistan 
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is, in line with the modern recognised notions 
of democracy, to give a secular character to 
political institutions. India has accepted the 
secular character making it evident thereby 
that irrespective of religion, everybody has got 
the same status in the Union of India. Apart 
from our constitutional and legal rights which 
are strong in the matter of Kashmir, may I 
throw a suggestion to the President of 
Pakistan? If the President of Pakistan 
considers this question from the point of view 
of the minority in India, he in my humble 
opinion would accept the status quo about 
Kashmir and strengthen the secular character 
of the Republic of India. In undivided India 
there were four major States: N.W.F.P., 
Punjab, Bengal and Kashmir, where the 
minority had the majority population. Now, it 
is only Kashmir that can truly represent the 
secular character and thus secure and 
safeguard the interests of the minority 
throughout the country. I have no doubt that 
the provisions of the Constitution are a 
guarantee to all minorities and to all citizens, 
but continuance of Kashmir in the Union of 
India will further strengthen the secular char-
acter of the Republic of India. I have no doubt, 
Madam, that President Ayub is aware that 
there are parties and people in India who do 
not cherish the secular character of our Indian 
Union, but there are also people who want to 
keep up the secular character and see that the 
country progresses without any bias or 
prejudice against any community or sect. The 
leaders of Pakistan have got to make a choice, 
whether they want to strengthen the hands of 
those who believe in modern democracy and 
in secular character, or they want to help those 
who want to change the secular character of 
the Indian Union. I am sure the President of 
Pakistan will help the minority in India by 
accepting Kashmir as an integral part of India. 
If the Kashmir question is settled as I suggest, 
I have no doubt that matters between India and 
Pakistan will be settled amicably and without 
much difficulty. I have ventured to make this 
statement in all 

sincerity as I believe this to be tha sentiment 
of the forty millions of the minority people, 
and I pray that it will receive the serious 
consideration of the authorities concerned. I 
may mention here, Madam, that even the 
Muslim League leaders have on several 
occasions expressed the same view. 

Lastly, I would refer to the question of 
unemployment. Notwithstanding all the 
efforts of the Planning Commission on this 
question, nothing has been effectively done so 
far, and the figures are simply appalling. I 
have got figures, Madam, but as my time is 
short,   I will not go into them. 

THE DEPUTY CHAIRMAN: Your time is 
over. 

SHRI AKBAR ALI KHAN: I will take only 
two more minutes. I am glad that pilot 
projects to meet the question of 
underemployment have been taken up on a 
large scale. This is a matter which requires 
very serious consideration, and especially 
when we have declared a situation of 
emergency, it is up to the Government to 
make use of our human resources that are 
available. Let us take advantage of these 
human resources and make the best use of 
them for the development of the country. 

Madam, the President has charged us in 
these words: "Awake, arise, understand the 
opportunities you have and stop not till the 
goal is reached". I can respectfully assure the 
President that we will carry this message to 
our people in our respective States and will do 
our best to prove worthy of the trust that the 
country has reposed in us and the expectation 
that the President has entertained about the 
responsibilities and duties of the Members of 
Parliament. 

"Uttisthatal jagrata  prapya-varan 
nibodhata" 

With these words, Madam, I move. 
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The question was proposed. 

THE DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta, you are moving your amendments 
Nos. 1 to 6t except amendments Nos. 53, 55 
and 59. 

SHRI BHUPESH GUPTA: I would like to 
know why amendment No. 55 is not allowed. 
It refers to the harm-fulness of cold war 
climate and all that. The other amendment No. 
59 relates to the great revelations made In the 
Report of the    Vivian    Bose 
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Inquiry Commission into the Dalmia-Jain 
concerns. The Address does not outline any 
measures against the management of these 
concerns. 

THE DEPUTY CHAIRMAN: I have read 
these amendments. Amendment No. 55 is 
very vague. Amendment No. 59 deals with 
the Vivian Bose Report. It is being 
disallowed. Please move your amendments. 

SHRI BHUPESH GUPTA-. I am moving 
them. But, Madam Deputy Chairman, I 
would like you to consider at least 
amendment No. 59. It is not vague. 

THE DEPUTY CHAIRMAN: I do not say 
that amendment No. 59 is vague but it deals 
with the Vivian Bose Commission Report, As 
such it is disallowed. 

SHRI BHUPESH GUPTA: The Report is 
before the Government. 

THE DEPUTY CHAIRMAN: But it has no 
reference to the discussion on the President's 
Address. 

SHRI BHUPESH GUPTA: I want it because 
the Government is ignoring the 
recommendation. But may I point out 
something to you on a point of order? You 
can certainly disallow it if it is vague or 
outside the pale of discussion. This is a report 
which a Government committee, an official 
committee   .   .   . 

THE DEPUTY CHAIRMAN: Mr. 
Bhupesh Gupta, it has been disallowed, 

SHRI BHUPESH GUPTA: Madam Deputy 
Chairman, will you kindly listen to me? 

THE DEPUTY CHAIRMAN; Mr. Bhupesh 
Gupta, you have been a Member of this House 
for ten years and you know the procedure. 
What does not deal directly with the Address 
is not permitted. Therefore, amendments Nos. 
53, 55 and 59    are 

disallowed. Now, with the exceptions of these 
amendments, will you please move your 
amendments? 

SHRI BHUPESH GUPTA: But, Madam,   .   
.   . 

SOME HON. MEMBERS: No, no. 

SHRI BHUPESH GUPTA: What do the 
hon. Members mean by saying "No, no"? Can 
I not agrue out the case? 

SOME HON. MEMBERS: Not after the 
Chair has given its ruling. 

SHRI BHUPESH GUPTA: Madam, this is 
a very serious matter. 

THE DEPUTY CHAIRMAN: Mr. Gupta, 
after the Chair has given its ruling you 
should not speak. 

SHRI BHUPESH GUPTA: But I wanted to 
ask   .   .   . 

THE DEPUTY CHAIRMAN: You may, 
while you speak on the Address, speak on 
this. 

SHRI BHUPESH GUPTA: I do realise that, 
Madam Deputy Chairman. I am not dilating 
on this point. But all I say is that I should be 
given a chance to ask you to reconsider your 
decision. After that certainly you can stick to 
your decision. 

THE DEPUTY CHAIRMAN: I have 
disallowed it and it has been considered and 
reconsidered. Will you please move your 
amendment Nos. 1 to 66 except these three? 

SHRI BHUPESH GUPTA: Madam, the 
majesty of your mind has not been fully 
applied. However, I move: 

1. "That at the end of the Motion the 
following be added, namely: — 

'and the House notes with satisfaction 
the reference in the Address to India's 
efforts for the cause  of world peace and     
for 
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[Shri Bhupesh Gupta.] cultivating friendly 
and co-operative relations with all 
countries, avoiding military alliances and 
the House fervently hopes that such 
efforts will be continued with even 
greater vigour in the service of the 
international community.'  " 

1 "That at the end of the Motion the 
following be added, namely:— 

'and the House notes with satisfaction 
that our country, committed as it is to 
peaceful methods, will always endeavour 
to solve the India-China border dispute 
peacefully in consonance with our honour 
and freedom.'" 

3. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
show awareness of the moves both within 
our country and outside among Western 
Powers to put pressure on India's policy 
of peace and non-alignment with a view 
first to undermining it and ultimately 
driving India to the arms of the Western 
Camp.' " 

4. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
recognise that the state of emergency 
under the democratic Constitution as well 
as of the emergency powers in a democra-
tic parliamentary set-up does not 
constitute the way of life to which a 
democratic j>eople can reconcile 
indefinitely and except on grounds of 
unavoidable necessity.'" 

f. That at the end of the Motion the 
following be added, namely:— 

'but regret that the Address does not 
show any awareness of the need for 
reviewing the question at the continuance 
of the state of emergency in the light of 
latest developments as well as experience.' 
" 

8. "That at the end of the Motion the 
following be added, namely:— 

*but regret that the Address does not 
show any concern for the virtual negation 
of certain fundamental rights under the 
emergency nor does it give assurance for 
remedying the situation.'" 

7. "That at the end of the Motion 
the following be added, namely: — 

'but regret that the Address not take 
note of the serious criticisms that have 
been made in a number of newspapers in 
the country about the manner in which 
the powers under the emergency are 
being used in different States.' " 

8. "That at the end of the Motion 
the following be added, namely: — 

'but regret that the Address does not 
live up to the spirit of our Constitution 
inasmuch as it ignores that the 
emergency powers and the Defence of 
India Rules are being used to cripple the 
Communist Party of India which is the 
principal Opposition in our parliamentary 
set-up.'" 

9. "That at the end of the Motion 
the following be added, namely: — 

'but regret that the Address does not 
recognise that when the principal 
Opposition in a parliamentary set-up is 
thus attacked in the name of emergency 
what really suffers is not merely the 
victim of attack but the democratic and 
parliamentary system as a whole.'" 

10. "That at the end of the Motion 
the following be added, namely: — 

'but regret that the Address does not 
take note of the fact that 10 members of 
Parliament, nearly 40 members of the 
State Legislatures in India and almost half 
the number of members of the Tripura 
Territorial  Council  all    belonging 
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to the Communist Party and Communist 
Bloc have been detained without trial 
under the Defence of India Rules, causing 
thereby a serious injury to the parliamen-
tary system itself and robbing vast 
numbers of electors and people and a 
large number of constituencies their 
representation in Parliament and State 
Legislatures.' " 

11. "That at the end of the Motion 
the following be added, namely:— 

"but regret that the Address does not 
show any awareness to the fact that these 
large-scale attacks against the 
Communist Party including its members 
in Parliament and State Legislatures, 
trade unionists and members of Kisan 
Sabhas have only created sorrow and 
apprehensions in the minds of India's 
friends abroad and indeed in the 
democratic circles throughout the 
world.'" 

12. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
take note of the fact that many 
newspapers in foreign countries, friendly 
to India and her cause, have been forced 
to the painful necessity of criticising the 
Government of India for these arrests 
and detentions of Communists and other 
progressives under the Defence of India 
Rules, and that the Government should 
not have thought it fit to display arty 
sensitiveness to such criticisms coming 
from friendly quarters.' f 
13. That at the end of the Motion 

the following be added, namely: — 

*but regret that whereas the powers of 
Defence of India Rules are primarily 
meant, among other things, for 
preventing any action prejudicial to the 
defence of India, these powers have, 
however, been used to put into prison 
without trial nearly 800 Communists des-
pite the fact that the Communist Party 
and all its members stand 

for the defence of the country and for 
building up its defence potential.'" 

14. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not take 
note of the fact that the Defence of India 
Rules have been used for arresting trade 
unionists in order to oust them from the 
trade union field and thus serve the 
interests of the employers and certain 
other elements.'" 

15. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
take note of the fact that the powers of 
the Defence of India Rules are being 
utilised to arrest members of local bodies 
such as municipalities, Zila Pari-shads 
and Panchayats to change their 
composition and in some cases for 
finding an alibi for superseding 
municipal bodies.'" 

16. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
take note of the fact that the Union 
Government, instead of trying to restrain 
the State Governments and other 
authorities in the matter of the abuse of 
the powers under the Defence of India 
Rules, are on the contrary in some cases 
at least prodding the State Governments 
to continue arrests and persecutions of 
the Communists and others.'" 

17. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address reconciles 
to the large scale arrests and detention 
without trial under the Defence of India 
Rules although there is no mentdonable 
obstruction of any kind to our defence 
efforts."' 
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[Shri Bhupesh Gupta.] 
18. "That at the end of the Motion 

the following be added, namely:— 
•but regret that the Address does not 

show any awareness that arrests and 
detentions without trial in the name of 
emergency are not only unwarranted but 
are contrary to the fundamental 
principles of our Constitution and the 
ways of democracy.' " 

19. "That at the end of the Motion 
the following be added) namely: — 

'but regret that the Address does not 
show any aliveness to the-fact that under 
the emergency and the Defence of India 
Rules, the police and the bureaucracy 
have been invested with unbridled powers 
and are acting in a manner extremely 
harmful to India's fair name and 
democracy."' 

20. 'That at the end of the Motion 
the following be added, namely:— 

'but regret that the Addres3 does not 
show any serious concern about the fact 
that in many cases the emergency 
powers and the powers under the 
Defence of India Rules are being utilised 
for reasons of political vendetta and even 
for satisfying some grudge against 
Communists, Trade Unionists and 
others.* " 

21. "That at the end of the Motion 
the following be  added,  namely: — 

'but regret that th2 Addres3 does not 
show any serious concern for the fact 
that in Tripura which is a Union territory, 
over 70 Communists have been arrested 
and detained without trial under the 
Defence of India Rules and that most of 
these detenus have been removed to 
IIp.zaribar;h central jail in Bihar thus 
denying them the opportunities of even 
interview with their families.' " 

22. "That at the end of the Motion 
the following be added, nameiy: — 

Taut regret that the Address in this 
connection does not take note 

of the fact that Tripura has only two 
seats in the Lok Sabha and both the 
elected representatives from that Union 
territory in the Lok Sabha are now under 
detention without trial, thereby denying, 
in fact, the electorate and the people of 
Tripura their rightful representation in 
the Lok Sabha.' " 

23. 'That at the end of the Motion 
the following be added, namely:— 

'but regret to note that the Address 
does not show an awareness of the 
serious economic situation facing the  
country."" 

24. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that contrary to the 
claims made in the Address, the 
agricultural production, especially of 
foodgrains, has come down from 79-7 
million tons in 1960-61 to 78-6 million 
tons in 1961-62 and there is no 
possibility of improvement since then.'" 

25. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that the rate of 
growth of industrial production has been 
declining and the declaration of 
emergency has not helped the country to 
reach better results.' " 

26. "That at the end of the Motion, 
the following be added, namely:— 

'but regret to state that while the 
working class has sacrificed a lot to 
increase the production, the owners have 
utilized the emergency to shut down 
factories, to retrench workers and create 
serious unrest.' " 

37. "That at the end of the Motion the 
following be added, namely:— 

'but regret to state that the 
Government has not done anything to 
curb the rapacity of the big business 
while at    the same 
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time has used the emergency powers to 
cripple the working class movement.' " 

28. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that no efforts have 
been made to utilise the huge idle 
capacity in various industries, especially, 
the Engineering Industry which could 
service the Defence purpose.';.' " 

29. "That at the end of the Motion 
the following be added, namely:— 

"but regret to state that the claim 
made in the Address that the National 
Defence Fund has met with generous 
response is practically true inasmuch as 
only the ordinary people have responded 
while the well-to-do people and 
especially the big-busdness have not 
responded.'" 

30. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that Government 
and bureaucracy have used the 
emergency powers to coerce and 
browbeat the common people while 
leaving the rich people free from any 
obligations.' " 

31. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that the Address has 
failed to notice the anti-national activities 
of the employers who have under the 
guise and protection of emergency 
sought to take undue advantage for 
narrow selfish ends by (i) dismissing and 
victimising in other ways Trade Union 
leaders and functionaries, (ii) refusing 
out of hand offers of arbitration, (iii) 
intensification of the process of issuing 
charge sheets, suspension notices and im-
position of fines, (iv) curtailing even 
normal production, (v) unilateral non-
observance of normal labour lawg and 
regulations, etc,'" 

32. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that the Address is a 
certificate of merit to the big business for 
obligations they have not cared to dis-
charge." 

33. "That at the end of the Motion 
the following be added, namely:— 

'but regret to say that the emergency 
powers have been used by the 
Government, the bureaucracy and the 
Congress Party machinery for narrow 
partisan political ends, for wreaking ven-
geance on political opponents.'" 

34. "That at the end of the Motion 
the following be added, namely:—• 

'but regret to state that the Address has 
failed to take note of the worsening 
unemployment in the country.'" 

35. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address has failed 
to take cognisance of the failure of the 
gold control scheme to disgorge the huge 
hoards of bullion held by rich people in-
cluding the erstwhile Maharajas, the 
Nizam and other persons.'" 

36. "That at the end of the Motion 
the following be added, namely:— 

*baH regret to state that the Address 
is silent on the immense suffering caused 
to the five million goldsmiths throughout 
the country by the new gold control 
scheme.'" 

37. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that the Address 
does not mention any measures to 
alleviate the sufferings of the  
goldsmiths.'" 

38. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that the Address does 
not make any mention of any proposal to 
take over the huge hoards of gold in 
bullion held" by the princes and 
businessmen.'" 
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39. "That at the end of the Motion 
the following be added, namely:— 

'but regret to state that the Address 
does not make any mention of the 
Government's intention to amend the 
Constitution in order to legalise certain 
land reform measures declared ultra vires 
of the Constitution by High Courts and 
the Supreme Court.' " 

40. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
give any assurance that the status of 
Jammu and Kashmir as a constituent 
State of the Indian Union will not be 
made, directly or indirectly, a subject 
matter of negotiation in the Indo-
Pakistan talks or otherwise.'" 

41. "That at the end of the Motion 
the following be added, namely:— 

tut regret that the Address does not 
give any assurance that the basic policies 
of the Government with regard to the 
public sector will not be in any manner 
modified and that no new concessions 
will he given to the private sector and to 
the detriment of the public sector.' " 

42. "That at the end of the Motion 
the following be added, namely: — 

"but regret that the Address does not 
show any concern at the decision to 
remove the restriction on foreign 
participation in the Indian shipping.'" 

63. "That at the end of the Motion the 
following be added, namely:— 

'but regret that the Address docs not 
show any concern at the pre^ sent moves 
for wider concessions to private sector in 
defence industries.' " 

44. "That at the end of the Motion the 
following be added, namely:—- 

•but regret that the Address does not 
give a clear assurance that the defence 
industries in India will be 

developed   in  the  public     sector 
alone."" 

45. "That at the end of the Motion the 
following be added, namely:— 

'but regret that the Address does not 
take note of the fact that unemployment 
in West Bengal is growing and that last 
year nearly 4 lakhs of unemployed 
persons registered their names in the Em-
ployment Exchanges but did not get 
employment.'" 

48. "That at the end of the Motion the 
following be added, namely:— 

'but regret that the Address does not 
take due note of the fact that the price of 
rice is rising in places like West Bengal 
and there is a shortfall in production.' " 

47. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
still recognise the need for 
nationalisation of banking, mining, jute 
and sugar industries with a view to 
meeting the urgent needs of 
development'" 

48. "That at the end of the Motion 
the following be added, iiamely:— 

'but regret that the Address does not 
take note of the fact that some influential 
daily papers in Calcutta and other places 
are inciting people to violence against the 
Communist Party, trade unions and are 
carrying on vicious attacks against 
India's basic policies such as the policy 
of non-alignment as well as personal and 
scurrilous attacks against the Prime 
Minister and Acharya Vinoba Bhave.'" 

49. "That at the end of the Motion 
the following be added, namely:— 

"but regret that the Address does not 
draw the attention of the country to the 
serious threat posed to its future by the 
forces of Right reaction.' " 
50. That at the end of the Motion 

the following be added, namely:— 
but regret that the Address does not 

take due note of the fact 
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that the so-caJled Defence Committees 
are being filled with people who are 
avowed opponenls of India's basic 
policies.'" 

51. "That at the end '>f the Motion 
the following be added, namely:— 

'but regret that the Address does not 
take note of the fact that Journals, 
supporting the basic policies of the 
Government of India, have been ordered 
to furnish security deposits under the 
Defence of India Rules, as for example, 
Tripura Katha in Agar-tala.' " 

52. "That at the end of the Motion 
the following be added, namely:—- 

"but regret that ihe Address does not 
take due note of the resumption of the 
underground nuclear test by the U.S.A. 
in disregard of the appeal of the U.N. 
General Assembly for a nuclear test ban 
agreement.'" 

54. "That at the end of the Motion the 
following be added, namely:— 

'but regret that the Address does not 
warn the people of the country against 
pressures on India by Western Powers 
over the question of Kashmir.'" 

56. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
tell the people that in order to build up 
defence and strengthen the country, 
India, a peace-loving nation, does not re-
quire any war-like propaganda or war 
hysteria of any kind.'" 

57. "That at the end of the Motion 
the following be added, namely:— 

"but regret that the use of such 
expressions as 'war efforts', 'preparing 
for a long war' in official utterances does 
not    conform    tp 
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India's basic policy and only help* her 
position misunderstood.'" 

58. "That at the end of the Motion the 
following be added, namely:— 

'but regret that the Address does not 
caution the country against the 
legitimate sentiments of the people for 
strong national defence being exploited 
by reactionary forces with ulterior 
political  designs.' " 

60. "That at the end of the Motion 
the following be added, namely:— 

'but regret that no steps have been 
taken to curb the control of newspapers 
in the country by a handful of big 
business houses and monopolists.'" 

61. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address does not 
recognise the danger tw democracy 
arising out of the control of India's 
newspapeis by a handful of industrialists 
and millionaires.' " 

62. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Government have 
not taken effective steps under the Gold 
Control Older to compel the owners of 
gold bars, gold bullions etc. to declare 
such non-ornament gold ha thuir posses-
sion.' " 

63. "That at the end of the Motion 
the following be added, namely: — 

'but regret that the Government did not 
take steps in tune to prepare an inventory 
of all gold deposits in the security safes 
in th« banks, thereby helping the gold 
there to disappear.' " 

64. "That at the end of the Motto* 
the following be added, namely:— 
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*but regret that the Address does not 
see the need for at least suspension of all 
payment of privy purses to the wealthy 
former Princes during the emergency.' " 

65. "That at the end of the Motion 
the following be added, namely: — 

"but regret that the address does not 
take serious note of the fact that the big 
business families have made 
insignificant contributions to the 
National Defence Fund from their 
personal funds, while trying to pass off 
the contributions of the companies under 
their control as their own personal 
contribution.'" 

66. "That at the end of the Motion 
the following be added, namely: — 

'but regret that the Government are 
permitting the private sector to enter 
certain fields of defence industries. ' " 

SHRI B. K. GAIKWAD (Maharashtra) : 
Madam, I move: 

67. "That at the end of the Motion 
the following be added, namely: — 

T>ut regret that in the Address there is 
no mention of the pitiable condition of 
the Scheduled Castes, Scheduled Tribes, 
the Buddhists and the weaker sections of 
the country.' " 

68. "That at the end of the Motion 
the following be added, namely: — 

'but regret that in the Address there is 
no mention of the help given by Soviet 
Russia in economic and defence spheres 
and the policy adopted by her which has 
helped India much. ' " 

89. "That at the end of the Motion the 
following be added, namely: — 

'but regret that there is no mention in 
the Address of the serious negligence on 
the part of the Government for not 
recruiting to reserved posts from the duly 
qualified Scheduled Castes and 
Scheduled Tribes candidates particularly 
to the posts of Grade I and II. ' " 

70. "That at the end of the Motion 
the following be added, namely: — 

'but regret that the Union Government 
have failed to— 

(a) solve the land problems; 

(b) implement the land reforms by 
fixing ceiling of land holdings; 
and 

(c) distribute the cultivable lands to 
the landless people in the 
country.'" 

71. "That at the end of the Motion 
the following be added, namely:— 

'but regret that the Address has failed 
to show the measures by which the 
standard of living of the common people 
is proposed to be raised.'" 

72. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address has not 
taken any note of the large-scale 
unemployment prevailing in the country, 
particularly among urban landless 
agricultural labourers and has failed to 
suggest a concrete and extensive pro-
gramme for the solution of these burning 
problems.'" 

73. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address does not 
mention about the increase in retail prices 
of essential commodities which are going 
up   gradually.'  ** 
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SHRI D. B. DESAI   (Maharashtra): 
Madam, I move:— 

74. "That at the end of the 
Motion the following be added, 
namely:— 

•but regret to note that there has been 
no mention of the national resolve to 
recover the territory occupied by the 
Chinese by aggression and the steps to be 
taken to implement the national resolve.'" 

75. "That at the end of the 
Motion the following be added, 
namely:— 

*but regret to note that there has been 
no mention of the deteriorating condition 
in agricultural production and the steps 
to improve the same.'" 

, 76. "That at the end of the Motion the 
following be added, namely:— 

•but regret to note that the Address 
significantly does not mention the 
programme of social security 
contemplated in the Third Five Year Plan 
and creates doubt in the minds of the 
weaker sections of the community of 
being neglected in the emergency.' " 

6HRI A. B. VAJPAYEE:   Madam.  I move: 

77. "That at the end of the Motion 
the following be added, namely:— 

•but regret that the Address fails to 
reiterate the nations firm resolve, as 
solemnly and unanimously expressed by 
Parliament on November 14, 1962, to 
drive out the aggressor from the sacred 
soil of India, however long and hard the 
struggle may be.'" 

78. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret the omission in the Address 
to indicate concrete plana or measures to 
prosecute vigorously the war for the 
liberation of the Indian territory from 
Communist China's occupation and for 
the restoration of India's territorial 
integrity.'" 

79. "That at the end of the 
Motion the following be added, 
namely:— 

tout regret that in spite of the 
continued occupation of India's territory 
by the Chinese Communists and the need 
of emergent action to combat it( the 
undue emphasis laid in the Address on 
peaceful methods is calculated to 
undermine the morale of the people and 
rob the national crisis of itg content of 
urgency, and the Proclamation of 
Emergency ia being continued mainly to 
strengthen the party in power.'" 

80. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret the failure of the 
Government to step up efforts to ensure 
wholehearted and effective flow of 
military aid from all friendly countries.'" 

(Amendment Nbs. 77 to 80 also stood in the 
name of Shri V. M. Chordia.) 

SHRI     GANGA SHARAN     SINHA 
(Bihar): Madam, I move: 

81. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address fails to 
reiterate the nation's solemn resolve, 
embodied in the Resolution unanimously 
adopted by Parliament on November 14, 
1962, 'to drive out the aggressor from the 
sacred soil of India, however long and 
hard the struggle may be', and further, to 
indicate concrete measures for vigorous 
prosecution    of    the    war to 
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Indian    territory    from Communist    
China's    occupation, and for the    
restoration    of   our territorial  integrity.'  
" 

82. That at the end of the 
Motion the following be added, 
namely:— 

"but regret the failure to take note of 
the anaemic stagnation that has 
overtaken the national economy, and to 
formulate effective measures with a view 
to gearing it up for the urgent 
requirements of Defence and 
Development.'" 

83. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret the failure to utilise the state 
of emergency for the maximum 
mobilisation of the people's energies as 
reflected in the patriotic upsurge in the 
wake of the massive invasion of our 
country by  Communist China.*" 

(Amendment Nos. 81 to 83 also stood in the 
names of Shri Rohit M. Dave, Shri M. S. 
Gurupada Swamy, Shri Mulka Govinda Reddy 
and Shri R- S. Khandekar.) 

SHRI V.   M.  CHORDIA      (Madhya 
Pradesh): Madam, I move: 

86. "That at the end of the 
Motion the following be added, 
namely:— 

•but regret that the Address does not 
make a mention of the tendency of 
Government of amending the 
Constitution according to its convenience 
and acting sometimes even against the 
original spirit of the Constitution."* 

87. "That at the end of the 
Motion the following be added, 
namely:— 

•but regret that while a feeling has 
been expressed that ever ince the    
Constitution    of    our 

Republic, the Parliament has had to face 
difficult problems and to shoulder heavy 
responsibilities, the Address does not 
make a mention of many of the problems 
that cropped up because of the mistakes 
on the part of Government and owing to 
the fact that they had been living in the 
world of imagination.'" 

88. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address does not 
take note of the failures and the wastage 
in various projects.' " 

89. "That at the end of the 
Motion the following be added, 
namely:— 

•but regret that the Address does not 
take note of the deteriorating economic 
condition and increasing indebtedness of 
the farmers.'" 

90. "Tliat at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address does not 
suggest any measures to remove 
unemployment which is on the increase 
due to industrialisation among working 
classes, such as oilmen, cobblers, black-
smiths, potters, etc., who aro spread all 
over India.'" 

91. "That at the end of ths 
Motion the following be added, 
namely:— 

•but regret that the Address does not 
take note of the unemployment among 
the goldsmiths by the new gold policy 
and of the problems arising therefrom."* 

92. "That at the end of the 
Motion the following be added, 
namely:— 

"but regret that the Address does not 
take note of the acts of 
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highhandedness, looting and incursions 
etc. by the Pakistanis in Indian 
territory.'" 

93. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that there is no mention in 
the Address of the land and money that 
had to be sacrificed as a result of the 
agreements made with Pakistan.'" 

94. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address does not 
take note of the excesses made and being 
made for making collections for the 
National Defence Fund.' " 

95. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address does not 
take note of the fact that the gold control 
rules have been formulated in order to 
conceal the failures of the administration 
in various measures adopted by it to 
check the smuggling in gold, resulting in 
country-wide loss of confidence, disorder 
and unemployment among the 
goldsmiths.'" 

96. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address does not 
make a mention of the inequality created 
by Government by arranging for giving 
one day in a month for the Defence 
Labour Bank by the people in the rural 
areas and exempting the people of urban 
areas therefrom.'" 

97. "That at the end of the 
Motion the following be added, 
namely:— 

*but regret that there is no mention in the 
Address of the deteri-I      oration in foreign 
trade,    foreign 

exchange and the economic condition of 
the country.'" 

98. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address does not 
suggest appropriate action against those 
citizens who have extra-territorial 
loyalties while living in India."* 

99. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that there is no mention in 
the Address of safeguarding the relics of 
Indian Art scattered in the different parts 
of the world.'" 

100. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address does not 
contain any indication of a 
reconsideration of the decision to make 
English an associate official language in 
view of the public opinion aroused 
against that decision.'" 

101. "That at the end of the 
Motion the following be added, 
namely:— 

"but regret that there is no mention in 
the Address of the defensive measures 
taken in view of imminent threat to the 
borders of Bhutan and Sikkim posed by 
the concentration of Chines* armies in 
Chumbi Valley.*" 

102. "That at the end of the 
Motion the following be added, 
namely:— 

"but regret that there is no mention in 
the Address of merging NEFA with 
Assam and ef making a change in the 
policy In regard to NEFA.'" 
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103. "That at the end of the 

Motion the following be added, 
namely:— 

'but regret that the Address does not 
take into account the danger posed to the 
economy of the country as the targets of 
agricultural production under the Plan 
have not so far been achieved." " 

104. "That at the end of the 
Motion the following be added, 
namely:— 

i 'but regret that the Address does not 
take note of the fact that the Tripartite 
Agreement has not been observed in an 
appropriate manner by the proprietors 
and mill-owners.' " 

105. "That at the end of the 
Motion the following be added, 
namely:— 

"but regret that the Address does not 
contain any direction in regard to 
recovering Indian territory occupied by 
China and Pakistan.' '» 

106. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that there is no mention in 
the Address of the fact that our Army 
was unprepared in NEFA.'" 

107. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that there is no mention in 
the Address of imparting compulsory 
military training to ablebodied persons 
and of repealing the Arms Act*" 

SHRI A. B. VAJPAYEE:   Madam, I move: . .  
108. "That at the end of the 

Motion the following be added, 
namely:— 

'but regret that the declaration regarding 
Jammu and Kashmir being a part of India 
has not been reiterated in the Address nor 
any light thrown therein on the talks 
being held with Pakistan on the issue of 
Kashmir.'" 

109. "That at the end of the 
Motion the following be added, 
namely:— 

•but regret that there is ne indication in 
the Address regarding the merging of 
NEFA in Assam and for bringing about 
fundamental changes in the 
administration there.'" 

110. "That at the end of the 
Motion the following be added, 
namely:— 

. 
"but regret that no mention hae been 

made in the Address of the measures to 
be adopted for ending the crisis created 
by the illegal entry of Pakistanis into 
Assam on a large scale.*" 

111. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address is silent 
about the adoption of effective measures 
to check the disturbances caused by 
hostiles in Naga-land.'" 

112. "That at the end of the 
Motion the following be added, 
namely:— 

*but regret that the Address makes no 
mention of the widely prevailing public 
discontent against the decision to make 
English an associate official language for 
an indefinite period after 1965.'" 

113. "That at the end of the 
Motion the following be added, 
namely:— 

"but regret that no assurance ha« been 
given   for checking   the 
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rise in the price of gold that has come 
about as a result of the gold policy of 
Government and for speedily providing 
alternative sources of livelihood to the 
goldsmiths.' " 

114. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that the Address makes no 
mention of increasing the price of 
sugarcane and of reducing the excise 
duty on sugar to remove the difficulty 
which is being faced by the sugar 
industry as a result of the fall in the pro-
duction of sugarcane.'" 

115. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that no indication has been 
given for the withdrawal of the action 
taken against the employees who took 
part in the last general strike of the emp-
loyees of the Central Government.' " 

116. "That at the end of the 
Motion the following be added, 
namely:— 

'but regret that no decision has been 
taken to give representation to all 
patriotic parties in the National Defence 
Council and the Central Citizens' 
Council.'" 

117. "That at the end of the 
Motion the following be added, 
namely:— 

"but regret that the Address makes no 
mention of the failure of the 
administration to suppress firmly the 
fifth column activities.' " 

 
THE DEPUTY CHAIRMAN: Do you move 

them or not? Later on you may speak on your 
amendments. 

SHRI P. L. KUREEL URF TALIB: 
Madam, I move: 

118. "That at the end of the Motion the 
following be added, namely:— 

'but regret that attention has not been 
drawn in the Address towards the need of 
a radical change in the foreign and 
defence policies of the Government of 
India which are responsible for the 
aggression committed by Communist 
China.'" 
120. "That at the end of the 

Motion the following be added, 
namely:— 

'but regret that Government, have not 
been advised to follow the nationally 
beneficial policy of starting negotiations 
only after driving out the Chinese beyond 
the 15th August, 1947.'" 
121. "That at the end of the 

Motion the following be added, 
namely:— 

'but regret that the fact that 
the Government of India commit 
ted a blunder in accepting the 
Chinese suzerainty over Tibet, 
has not been mentioned in the 
Address.'" __________________ 

t[ ] Hindi transliteration. 
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122. "That at the end of the 

Motion the following be added, 
namely:— 

'but regret that the Colombo Proposals 
were accepted without obtaining the 
approval of the Parliament.'" 
123. "That at the end of the 

motion the following be added, 
namely:— 

<but regret that attention has not been 
drawn in the Address towards the failure 
of Government in all the fields of 
production, viz. agriculture, industry and 
arms.'" 

124. "That at the end of the 
Motion the following be added, 
namely: — 

tut regret that no suggestion has been 
made for taking effective steps towards 
securing socioeconomic equality for all 
the citizens.' " 

125. "That at the end of the 
Motion the following be added, 
namely: — 

*but regret the indifference of the 
Government towards introducing the 
people's language for the establishment 
of democracy."' 

126. "That at the end of the 
Motion the following be added, 
namely: — 

but regret that the attention has not 
been drawn towards the necessity of 
immediate formulation of a scheme for 
settling the homeless (nomadic) 
backward classes.'" 

127. "That at the end of the 
Motion the following be added, 
namely: — 

tout regret that attention has not been 
drawn in the Address towards the non-
essentiality of the Defence of India Act 
in the present hour of cease-fire.'" 

128. "That at the end of ths Motion the 
following be added, namely:-- 

"but regret that attention has not been 
drawn towards the failure of Government 
in checking the rising prices by 
Ibtringipig about an equitable balance in 
the prices of vital agricultural and 
industrial commodities.'" 

{Amendment Nos.  120      to 128    also 
stood in the name of Shri G. 
Mv.ra.hari) 

129. "That at the end of the Motion the 
following be added, namely: — 

Isut regret that attention has not been 
drawn in the Address towards the failure 
of Government's policy in forming a 
truly casteless national army during this 
period of emergency.'" 

 

119. 'That at the end of the Motion the 
following be added, namely: — 

'but regret that the Address has not 
drawn attention towards the need for a 
radical change in the foreign and defence 
policies oi the Government of India and 
has not condemned the efforts made by 
the Government of India even now for 
obtaining recognition for Communist 
China in the U.N.O.'" 

130. "That at the end of the Motion the 
following be added, namely: — 

but regret that no emphasis has been 
laid on the need for the formulation  of  a   
truly   dynamie 
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and independent non-aligned policy in 
place of the non-aligned foreign policy 
of the Government of India.'" 

SHRI    DAHYABHAI    V.    PATEL: 
Madam, I move; 

137. "That at the end of the Motion the 
following be added, namely: — 

'but regret the failure of Government 
to replace their plan by a Victory Plan, 
based upon— 

(i) whatever national resources can 
be mobilised through only such 
taxation and public loans as can 
be raised without endangering 
the national economy and en-
trenching too much upon the 
slender resources of the masses 
of our country; 

(ii) the whole-hearted assist 
ance of all friendly and 
democratic countries 
through our Arm alliance 
with them in resisting and 
containing Communist 
Chinese expansionism; 

(iii) the elimination of all wasteful   
expenditure.'" 

138. "That at the end of the Motion the 
following be added, namely: — 

'but regret the failure of the 
Government to indicate any definite 
steps to protect peasant proprietorship 
to serve remunerative level of 
agricultural prices and to provide other 
incentives to agricultural production.'" 

189. "That at the end of the Motion the 
following be added, namely: — 

"but regret the oppressive Gold 
Control which offends the deepest 
public sentiments and T<*^a T0^" lions of 
highly skilled artisans of 

their independent means of livelihood 
and undermines the rural credit.'" 

(Amendment Nos.   137   to   139     also 
stood  in  the  names   of  Shri M. 
Ruthnaswamy and Shri Lokanath 
Afisra). 

The question^ were proposed. 

THE DEPUTY CHAIRMAN: Rest of the 
amendments Nos. 140 to 143 have already 
been covered. 

The House stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at twenty minutes, past one of 
the clock. 

The House reassembled after lunch. at 
half-past two of the clock, THE DEPUTY 
CHAIRMAN in the Chair. 

SHRI BHUPESH GUPTA: Madam Deputy 
Chairman, by reading the Address of the 
President I have the feeling that the Address 
takes a very complacent view of the country's 
political and economic situation because 
politically the forces of reaction within the 
country have grown stronger and the forces of 
democracy and progress have suffered certain 
very serious blows. The forces of right 
reaction are today organised not merely in the 
parties of the Opposition but also within the 
Government and in the State apparatus. 

AM HON.  MEMBER:     Question. 

SHRI BHUPESH GUPTA: This is a very 
dangerous development for the country's 
democracy and its future. In this period again, 
politically imperialist pressures have grown 
on the country and the Government and des-
pite the fact that basically our policy of non-
alignment stands and stood the test of time in 
the crisis, it cannot however be said that we 
ara exactly 
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in the same position where we were before 
September last year. 

AN. HON. MEMBER:   Thanks to the 
Chinese aggression. 

SHRI BHUPESH GUPTA: The policy of 
non-alignment is under constant pressure and 
in some ways seems to have become a little 
vulnerable also to such pressures. This is a 
matter of concern for the whole country 
because we view this policy of non-alignment 
not merely as a matter of relations in world 
affairs but as a shield for our independence, as 
a source of the growth of our democratic 
institutions and as a source of growth of our 
independent economic development. Indeed 
without non-alignment, We could not have 
made whatever progress we have made and it 
has been time and again experienced in the 
contemporary world that whenever an under-
developed country breaks away from the 
moorings of non-alignment, what follows 
there is blatant reaction. So we should not 
think as if we can give up the policy of non-
alignment and place ourselves in the arms of 
the West and at the same time continue our 
independent economic development and the 
progress of the country. This is just not 
possible in the world today in the context of 
an under-developed country like ours. 

In this connection, I would like also to say 
that it is possible that the Chinese forces have 
gone back to the pre-8th September line. In 
fact yesterday from the replies We gathered 
that they have withdrawn to the positions 
prevailing or to the line prevailing before 8th 
September. There it is a question of military 
withdrawals but in the political life of the 
country, internally it is not so easy for us 
today to get back to the positions that 
obtained before 8th September. In other 
words, we cannot easily recapture the 
political situation within the country    that 
prevailed    before 

September  1962.    This will    require 
considerable efforts on the part of the forces 
of democracy and progress in meeting the 
challenges of the forces of right reaction, 
both open and covert attacks on their part.   
Therefore, I think the Address should have 
paid a little attention to it.    I say     this 
because the greatest danger   internally 
within the country today is constituted  by  
the  strengthening  of     the forces of right 
react;on and this must be  understood  
before it  is  too  late. As I had said, let us 
not have the impression that they are 
organised only outside.   It is possible to 
detect them when  the  organised parties  of 
right reaction make speeches or their leaders 
make speeches but it is difficult to detect the 
forces of right reaction when   they  are  
surreptitiously  functioning  within  the 
Cabinets,  within the Ministries, within the 
Police, within the Government bureaucracy    
and within other branches of the    State 
apparatus.    They are not before the public 
eye; but certainly anyone who has any 
political sense and foresight should  see  
that  the  danger     grows because these 
forces that are in key positions in the 
administration     are getting    emboldened    
and    stronger. What has  come  into 
existence over the past three months is a 
kind of de facto united front among all the 
forces of right reaction within the Congress 
Party and outside the Congress Party and 
that is a threat not only in its actuality but 
even more so in its potentiality because at 
any critical moment these forces may 
overtake the country and overturn our 
Constitution and bring about a change-over 
of the Government in the direction on which 
they had been working.   Therefore I say 
that it is a most dangerous development.    I   
think   to  defend   democracy  and     our  
Constitution     today would demand of us 
that all progressive forces belonging to all    
parties should join their hands together  ' in 
o'-der  to meet  the  challenge   of  the forces 
of r'ght reaction and to resist their pressures, 
to clean up these elements in the 
administration and thu* 
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defend the fundamentals of our Constitution  
and  democratic institutions. 

It is not enough to acknowledge that these 
forces have grown. What is important in the 
context of today's political life is to develop a 
counter striking power on the part of the 
forces of progress and democracy so that we 
can bring a complete defeat and ultimate rout 
of the forces of right reaction. As I have said, 
imperialist pressures too have grown and 
imperialists are quite clearly linked up with 
the forces of right reaction. Is it not a fact that 
in the beginning of November, before the 
Parliament met, the 'Washington Post' wrote 
an editorial in which it said that the first 
casualty in this was, as they called it, "The 
India-China border conflict", must be Mr. 
Krishna Menon and is it not a fact that within 
a matter of days Mr. Krishna Mendn had to 
resign? 

Let us not take it as so simple as all that. 
We know that behind this resignation were 
working not only good and conscientious 
sentiments an the part of the Prime Minister 
or the Defence Minister but there were also 
the forces of blatant right reaction aided by 
imperialist powers in order to bring about the 
downfall of our Defence Minister. In the later 
days . . . (Interruptions.) You may also have 
worked for it. (Interruptions.) 

AN. HON-. MEMBER: Force of public 
opinion. 

SHRI BHUPESH GUPTA: In the later days 
it was to be demonstrated that the same forces 
which were vociferous for the downfall of 
Mr. Menon were working for the downfall of 
Pandit Jawaharlal Nehru and were waiting to 
hear when he would go to the Radio to 
announce his resignation   .   .   . 

(Interruptions.) 

I know I have hit hard. (Interruptions.) 

SHRI C. D. PANDE (Uttar Pradesh): You 
are the greatest danger to India. 

SHRI BHUPESH GUPTA: Do you belong 
to the forces of reaction? I do not know where 
Dr. Pande stands. Sometimes I do not know 
where ha stands. I would like to be assured. I 
know, his agitation is understandable because 
he may be wavering between the forces of 
right reaction and the loyalties which he 
openly proclaims. That is what I say. Didn't 
you hear in those days when the country was 
passing through a great crisis that there was a 
demand for a war-t'me leadership? Were not 
such expressions made publicly in the press 
and from the platforms? Is it not a fact that 
some people went to Patna to consult 
somebody in order to find out whether such a 
leadership could be created to take the place 
that Prime Minister Nehru occupies today? 

AN HON. MEMBER: No Congressman did 
it. 

SHRI BHUPESH GUPTA: Madam Deputy 
Chairman, the chief patroa and champion of 
these rightists is the Birla House and I clearly 
assert that the Birlas are playing the same role 
now as the Thyssen and Krupps played during 
the twenties and thirties before Hitler came to 
power and even after it. 

SHRI JOSEPH MATHEN (Kerala): Who 
was responsible for the exit of Mr. 
Namboodiripad? 

SHRI BHUPESH GUPTA: Let the hon. 
Member stand up and say, I   .   .   . 

AN HON. MEMBER: Right reaction in the 
Communist Party? 

SHRI BHUPESH GUPTA: I know, I know. 
The Congress Party should take note of all 
these ihterruptors and report each one of them 
to Prime Minister Nehru, because he should 
know.    I say this, Madam    Deputy 
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[Shri Rhupesh Gupta.] Chairman, in all 
seriousness for the matter has to be 
considered because the sources must be found 
out. It is really the millionaire press. At the 
Press Institute Seminar the other day the 
Prime Minister was speaking about the 
millionaire press and then you did not 
interrupt him when he was speaking. When I 
speak, you interrupt me and utter these 
remarks. 

SHRI C. D. PANDE: Do you represent the 
Prime Minister's Party or anybody else? 

SHRI BHUPESH GUPTA: Madam Deputy 
Chairman, it is a very interesting spectacle. 
When I defend the Congress Party and their 
policies and give some information about 
developments, Congressmen interrupt me. 
(.Interruptions.) I think I have found out the 
reason. 

SHRI JOSEPH MATHEN: It was your 
support that brought Mr. Krishna Menon 
down. 

SHRI BHUPESH GUPTA; The hon. 
Member, it is well known, represents the right 
reaction in the Congress. That is well known 
in the country. Therefore, Madam Deputy 
Chairman, I need not deal with that matter 
now. We have now this Vivian Bose Com-
mittee's Report and we have seen how big 
business works in this country. Of these 
documents only 100 copies were published, 
no more. Now more copies have come. We 
want the Vivian Bose Enquiry Committee's 
Report on the Dalmia-Jain concerns to be 
discussed not only for suggesting measures 
against those companies and those gentlemen 
but also for developing a policy and a line 
against the monopolists within the country, 
notably against the Birla concerns. These are 
revelations made here. These are there before 
us and we should be failing in our public duty 
if we do not seriously study the Report and 
reflect over these matters concerning big 
business In our country and formulate pohcie» 
and action to deal with them. 

Madam Deputy Chairman, I cannot but 
regret on this occasion that a former General, 
namely Mr. Cariappa, made provocative 
speeches and gave incitement to violence and 
asked the people to shoot the Communists, and 
these speeches were reported in the Birla 
press. Here in the very capital, Delhi, he made 
such speeches. He had the gumption and th© 
temerity to get up on a public platform and 
insult our Constitution, insult our democracy 
and insult the genius of our people by calling 
upon the audience to go and shoot 
Communists. This is how the Nazis and the 
Fascists and the Hitlerites had spoken. Madam 
Deputy Chairman, I would like to know from 
the Government what the conduct rules are in 
such matters, whether a General on pension, 
the retired Chief of the Army Staff, can utilise 
his position and advantage in this manner, not 
only to speak against the declared basic policy 
of the Government but to make incitements to 
violence against a political party in the 
country. It is regrettable that some 
Congressmen, forgetting their allegiance to 
their party appeared on the same platform with 
General Cariappa. That might be suitable in 
Franco's Spain Or in some South American 
country, but certainly it is an anachronism in 
the-eontext of our political life. 

Madam Deputy Chairman, our non-
alignment has become the main target. Here I 
would ask why the Home Minister did not 
arrest Mr. Cariappa under the Defence of India 
Rules. I would ask him why he did not put 
him in prison because every utterance he 
makes, every speech that he has made in 
different parts of the country, wag a 
provocation against one section of the 
community, against a political party. It is all a 
repudiation of the basic policy of the 
Government and is contrary to united defence 
efforts. Why tbl* fentleman is let free, I would 
ffke to know. Was it because he has become, 
like the British King, one who can do no 
wrong? I should like to know. That only 
shows the approach of the Government. 
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Madam Deputy Chairman, in this 
connection I should like to point out that they 
have chosen non-alignment as the main target 
of their attack. That is quite understandable. 
Once they can make a break through by 
undermining the policy of non-alignment, the 
entire field will be open to them in order to 
browbeat India into capitulation and 
submission. That is why these people cleverly 
have chosen non-alignment as their target and 
the tragedy of the situation is that the defence 
requirements of the country are sought to be 
exploited and utilised In order to hit the policy 
of non-alignment and for wrecking the policy 
that has brought honour and strength to our 
country, without which we cannot survive as 
an honourable and decent nation. It should be 
understood why they are attacking this policy. 

Madam Deputy Chairman, in this 
connection, I would like to point out here and 
draw your attention to what has appeared in 
'The Indian Express' of today. There is a 
report in that issue. We met the Prime 
Minister about the air umbrella and we under-
stood from him that there was no such 
proposal and that the question of accepting it 
did not arise at all. But here in this report it 
says that Mr. J. K. Galbrakh met the 
Secretary, External Affairs Ministry and hold 
him that the Government should make a 
public announcement that the American mis-
sions which have come to India have come on 
the invitation of the Government of India. Mr. 
Galbraith should have greater respect for the 
intelligence of the people of India. We know   
.   .   . 

SHRI A. K. SEN: Madam, Deputy 
Chairman, let us not bring in and introduce 
into the discussion the accredited 
representatives of friendly countries. We may 
criticise policies, but I would appeal to the 
hon. Member not to attack personally, 
representatives of friendly countries. 

SHRI BHUPESH GUPTA: It is not a 
question of my attacking anyone. The report 
is here. 

SHRI A. K. SEN; The hon. Member knows 
even better than I do that the representatives 
of friendly countries should not be brought 
into the discussion. 

THE DEPUTY CHAIRMAN: Yo« pass, on, 
Mr. Gupta. 

SHRI BHUPESH GUPTA; I fail te 
understand how .   .   . 

SHRI A. K. SEN; I may point out that he is 
discharging his functions at the accredited 
representative of * friendly country and his 
conduct should not be brought into question. 

SHRI BHUPESH GUPTA: I am not 
discussing his conduct. I am discussing the 
conduct of the Government. 

AN HON. MEMBER: It should be 
expunged. 

THE DEPUTY CHAIRMAN: Yo» have 
mentioned it Mr. Gupta, you pan on to the 
next point. 

SHRI A. K. SEN: Discussing the conduct 
of" the Government you caa do your heart's 
content. 

SHRI BHUPESH GUPTA; I cannot 
understand. I am not discussing anything else. 
(Interruptions.) You are all taking up my 
time. I can discusi it also, if I like, but at the 
moment I am not concerned with that. The 
Government should tell us its position clearly. 
It is said here in the report in the paper; 

"The American sources in New Delhi 
were quoted as saying that India requested 
Western air protection for her cities on 
November 10 at the height of the Chinese 
invasion. 

"It was two weeks after the cease-fire 
that India formally requested the study of 
her air defence needs with a view to 
possible intervention by American and 
Commonwealth    interceptor    squadron*    
to 
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defend the Indian cities in the event 
of a fresh Chinese invasion." 

PROP. M. B. LAL (Uttar Pradesh): It is 
obvious that no military delegation can come 
to India without the permission and request of 
the Government of India. I don't understand 
why the hon. Member should be talking about 
it now. 

SHRI BHUPESH GUPTA: I agree. That is 
why I am questioning the propriety of the 
U.S.A. Ambassador going and telling the 
Foreign Secretary to make this announcement, 
that they had come at the invitation of the 
Government of "India. 

SHRI C. D. PANDE: Because there are men 
like you who say that they hould not come. 

SHRI BHUPESH GUPTA: The point that I 
wish to make in this connection i3 this, that it 
was not necessary for him to go and tell them. 
If they had come, surely they must have been 
invited by the Government. What is more 
important, however, is the fact that the Prime 
Minister made the statement that there was no 
proposal to have an air umbrella or protection 
or anything of the kind publicly but the 
American papers are writing such things in 
order to counter what the Prime Minister 
himself has said and make the open suggestion 
that the Prime Minister was not telling the 
truth. I take it that the Prime Minister was 
telling the truth but I would like the record to 
be set straight in this matter. I need not say 
much on this but you see that when I raise this 
point some people get very upset. 

Madam, as far as the state of our economy 
is concerned, the agricultural front is not 
looking up at all. Food production is not going 
up and the target of one hundred million tons 
in the Third Five Year Plan is not going to be 
attained. It is quite clear by now and 
Government also admits it. A» far as the 
industries are concerned, 

in some sections improvements have taken 
place but idle capacity is great and no effort 
has been made to utilise the idle capacity in 
our industry and the engineering industry 
accounts for 35 per cent, of the idle capacity. 
Here I find that the small scale industry has 
been suffering as a result of certain policies of 
the Government and you will be sorry to hear 
that during the emergency the handloom 
industry in Kerala, for example, is suffering 
and is facing a serious crisis. In Punjab, the 
small traders and businessmen have passed a 
resolution pointing out their difficulties. 

There is a lot of talk about defence orientation 
but what does   it   mean? Defence orientation    
does   not   mean that we should give more 
concessions in the matter of   defence   
industries and other industries to the organised 
element in the private sector, namely, the 
monopolists.    Defence orientation means that 
we should develop      our industrial base and at 
the same time develop   the   public   sector,   
defence industry being exclusively in the public 
sector. We should lay emphasis on the   
machine-building   industry    and certain other 
industries, e.g., oil, power transport and so on.   
This is very very important for      developing a      
self-reliant defence potential in the country.   
Unfortunately, we have not had a clear picture 
of the orientation    of that kind which we need.   
We are not thinking in terms of massive military 
aid and making our country absolutely 
dependent on    the   Western    powers. What 
we need, and here we agree with the Prime 
Minister, is to build up our defene industries in 
such a way that our factories produce the 
weapons and equipment that we require    for    
our defence and for protecting the integrity of 
the country.    Radical steps should be taken to 
achieve this; but we are sorry to hear that the 
Defence Ministry now is making certain 
concessions to the private sector, that is to say. 
the mnnor>f>lists  in  the      defence      field. 
Orientation needs    nationalisation    of 
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banks, mining, jute and so on and I 
emphasise the need for nationalising the 
banking industry because unless we get hold 
of the banks we are not in a position to control 
the economy in the way we would like it to be 
controlled apart from getting substantial 
resources for our development and defence 
purposes from these sources. Full 
implementation of the vital projects must be 
carried out instead of being postponed or 
curtailed or otherwise deferred. Therefore, as 
far as mobilisation of resources are concerned, 
they have done nothing to mobilise the 
resources from the rich. It is very well to write 
nice letters to the Nizam of Hyderabad and 
then express your indignation but what 
prevents this Government which has arrested 
800 Communists to go and raid the palace of 
the Nizam and unearth the gold and seize it 
for national purposes if the Nizam would not 
even show decency to respond to the appeal of 
the Government by giving some donation 
which befits his position and wealth? Nothing 
of that kind is done. Well, the former princes 
are completely ignoring this. As you know, 
during this period a sum of forty crores of 
rupees has been raised for the National 
Defence Fund namely from the workers, 
peasants and the middle class employees. At 
the same time, only the other day it was 
revealed in the U.P. Assembly that the 
Government did not collect the tax arrears 
from the factory owners in U.P. which come 
to about Rs. 53 crores. This is how the poor 
classes, workers, peasants and the toiling 
people are responding to the call of national 
defence—see their patriotism—and this is 
how the Nizam of Hyderabad is behaving, the 
millionnaires. 

SHW T. S. AVINASHILINGAM 
CHETTIAR (Madras): May we know from 
where he gets his figures? 

SHRI BHUPESH GUPTA: This is how the 
Nizam of Hyderabad behaves. He belongs to 
big business. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR:  The allegation   that   he 

has made that a sum of Rs. 53 crores has not 
been collected from the factories—I would 
like to know the authority on which he makes 
this statement. It has nothing to do with 
Hyderabad. 

SHRI BHUPESH GUPTA: Perhaps, when 
all these things happened, the hon. Member 
was in Jakarta. Now, this is happening. 

SHRI T. S. AVINASHILINGAM: 
CHETTIAR: Has he any authority for the 
statement? Else, he should withdraw that 
statement. He cannot make a statement 
without producing the authority for that. 

SHRI BHUPESH GUPTA: I will ignore 
your interruptions for obvious reasons. I say 
that this is the position. If they have made any 
contributions, it is plain that they have tried to 
pass on the contribution of the companies 
under their control as their personal 
contribution. Sometimes even the contribution 
of the workers has been sought to be passed 
off like that. In this connection, I should like 
them to use the emergency powers in order to 
make them pay. As far as the Dalmia-Jain 
companies are concerned, Government should 
seriously consider the question of taking them 
over. We shall make detailed suggestions 
when we discuss thi_~ matter and I hope dis-
cussion will take place on this Report but I 
think, after the Report of the Vivian Bose 
Enquiry Commission, you cannot leave the 
matter at that. You must take action against 
those concerns and elements which have per-
petrated this kind of fraud and indulged in 
various other malpractices at the cost of the 
nation, the share-holders and the people at 
large. I need not say much about this 
economy because we will discuss that when 
we come to the Budget. 

As far as the Indo-China border question is 
concerned, we have signified our support to 
the Government stand with regard to the 
Colombo Proposals and the Government did a 
very right thing in accepting the proposal 
together with  the  clarifications.    We 
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[Shri Bhupesh Gupta.] cannot understand 
why the Peoples Republic of China and its 
Government should not have found its way to 
accept in toto the Colombo proposals because 
on that depends the commencement of the 
negotiations and the peaceful solution of the 
problem. That is why we hope, and it is our 
fervent desire, that the talks should start. In 
that connection, naturally, we look forward to 
the forces of negotiation getting stronger 
everywhere in our country and secondly we 
would expect the Chinese Government to 
reciprocate acceptance in toto by the 
Government of India by their own acceptance 
of the Colombo proposals together with the 
clarifications. We hope that once negotiations 
start, settlement will be arrived at speedily by 
both sides in accordance with the Bandung 
spirit and, as far as we are concerned, naturally 
we should stress, in accordance with the terri-
torial integrity and honour of our country. 
Precious time should not be lost over this 
matter and I think delay in accepting the 
Colombo proposals in toto on the part of 
China encourages the forces that are opposed 
to negotiations and the policy of non-
alignment in this country. Therefore, it serves 
no good cause. It would <be a good gesture if 
China returned also the so-called Indian 
prisoners of war to India without delay. I am 
making this suggestion because somebody has 
to speak on this subject. There was no 
declared war "between the two countries and 
yet we find many of our people who were 
fighting at the front are now prisoners of war 
in the hands of China and I think it would be 
in accordance with the Bandung spirit and 
would help to develop a better atmosphere and 
in the favourable direction if the prisoners of 
war too, like the wounded and sick who- were 
made over to India, were allowed to return to 
their own country. 3 P.M. 

Within the country, Madam Deputy 
Chairman, we should not say or do anything 
which makes us look as if we are 
warmongers.    Therefore,    we 

would not like such expressions eu» 'war 
efforts' or 'long war' to be used at least. 
Defence preparations can go on without 
taking recourse to such expressions which d'o 
not befit • peace-loving nation and certainly 
do not conform to the sentiments expressed in 
the President's Address. However, I was a 
little sorry when I read in some newspaper 
that our friend, the Law Minister, said the 
India-China border question was a military 
question and there could be only a military 
solution. I do not know if the report is correct 
but he seems to be too intelligent to have 
made such an absurd observation. 

SHRI A. K. SEN: It is very correct^ 
Madam, and I have no regret that I made this 
statement. 

SHRI BHUPESH GUPTA: If he thinks that 
a military solution is the only solution of the 
India-China border question, I would ask him 
to consult his Prime Minister and seek better 
advice in this matter. I do not think that such 
things help very much. Anyway, you see, he 
has been immediately applauded by our 
esteemed friend, Mr. Vajpayee. 

Now, Madam Deputy Chairman, ia this 
connection, I would not like such things. He 
said other things also, Ladakh Chalo, Nefa 
Chalo, etc. when he made his speech in 
Calcutta. I can understand his eloquence 
having got the better of him but this is not the 
way a Cabinet Minister, if I may say so, 
should speak. I say the Prime Minister offers 
the modus vivendi for every single Cabinet 
Minister on complicated yet very important 
matters like these and I do not see any reason 
why even our esteemed friend, the beloved 
Law Minister, should forsake his Prime 
Minister for the sake of getting some applause 
from an audience which has to be worked up 
sometimes. 

Madam Deputy Chairman, in tbii 
connection, I would like to mention another 
matter. The United Nations General 
Assembly has made, at     its 
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17th session, an appeal for a test ban 
agreement so that there would be no nuclear 
test in 1963 but unfortuna; the U.S. 
Government has decided to resume 
underground tests and that too at a time when 
the 18-nation U.N. Sub-Committee on 
disarmament was meeting in Geneva. That 
does not help the situation at all. As far as the 
Soviet Union is concerned, they have 
expressed their desire and said that they are 
prepared to sign an agreement and if 
necessary they are prepared to agree to two or 
three inspections although national means of 
inspection are adequate enough. The problem 
of inspection, as you know, was a complicated 
thing and the Soviet Union seems to have 
made a concession in order that a test ban 
agreement could be arrived at. 

As far as Cuba is concerned, Cuba remains 
still threatened. Due to the statesmanship of 
the Soviet Government a nuclear catastrophe 
was averted and Cuba's independence too was 
defended and the whole mankind acclaimed 
the stand taken by the Soviet Prime Minister 
in this matter. And we are—and I think our 
country is also—fully with them in the stand 
that has been taken. But the danger remains 
because the Americans! despite their 
assurances given on that occasion are not 
easily going to live up to them. So today 
vigilance is called for and I think we should 
express our sympathy with the Cuban people 
in the defence of their independence. We are 
committed to it and we should live up to it. 

As far as Iraq is concerned, we are a little 
concerned about the manner in which the 
coup d'etat has been brought about and about 
the kind of coup d'etat that has taken place 
there. It seems that all the progressive forces, 
not merely the Communists and others, are 
tinder attack there. Murders are taking place 
on a large scale. In Iraq, thousands of people 
have been killed and it seems certain other 
agencies are behind the coup d'etat    
Government which    has 
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eome into existence and launched an attack 
against the people of Iraq. 

As far as the Kashmir issue is concerned, 
all that I would like to say is that the 
Government should take us more into 
confidence in this matter and the status of 
Jammu and Kashmir as a part of the Indian 
Union, in other words the fact that Kashmir is 
a constituent State of the Indian Union, is 
certainly not negotiable either in these talks or 
in any other talks. At the same time we arc all 
in favour of bilateral talks with Pakistan 
which we have been supporting all along in 
order to settle our outstanding problems with 
them. 

Now, Madam Deputy Chairman, coming to 
the question of emergency, in October last 
when the Chinese forces were advancing into 
the country and constituting an act of 
aggression—I say it was an act of aggression; 
even now .   .   . 

AN. HON. MEMBER: Very kind of you. 

SHRI BHUPESr GUPTA: ... Although they 
hav;' withdrawn the aggression was the 

PROF. M. B. LAL:  Even in Ladakh? 

SHRI BHUPESH GUPTA: Wherever you 
say, I have said it. The Chinese forces were in 
the Indian territory— that is what I said—and 
a state of emergency was declared under 
article 352 of the Constitution and we sup-
ported, in the paramount interest of the nation, 
the emergency powers because they were 
necessary to ensure military operations in the 
front and supplies and other activities in the 
rear. If you read the Defence of India Rules 
you will find that most of these provisions are 
needed really in order to facilitate military 
operations and maintain supplies and other 
essential activities in the rear when a war is 
on. The Fundamental Right* were curbed 
under emergency and we kno-w that article 19 
of the Constitution was given up. We thought 
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[Shri Bhupesh Gupta.] that the emergency 
powers should be provided in order to 
facilitate military operations when they were 
on and to build up defence efforts in the 
•ountry and for mobilising the resources that 
are vitally needed for the purpose. I do not 
say that nothing has been done. They have 
teen used for that purpose also but as far as 
the resources are concerned, they have come 
voluntarily from the poorer sections of the 
people without the use of the Defence of 
India Rules or the emergency powers. And 
that gees to the eternal credit of our people. 
Most of the contributions for the Defence 
Fund have come from the poorer sections. 
Even the Del;;; Workers have contributed 
two million rupees to the Defence Fund but 
compared to it the contribution by the 
milliona'res in Delhi is negligible. Then an 
industrial truce resolution was passed at that 
time but unilaterally the employer- have 
violated that truce resolution. They have 
increased the workload and they have carried 
out retrenchment, and Indulged in lay-off, 
intimidation and victimisation of the workers. 
Under the industrial truce resolution the I 
profits that accrue as a result of extra efforts 
should go either to the defence effort or to 
the welfare of the working people but it 
seems that the employing classes have 
expropriated whatever profits accrued as a 
result of additional efforts by the workers. 
The emergency powers have been used to 
make forcible collections to the National 
Defence Fund. In this connection, Madam 
Deputy Chairman, two articles have been 
written in the Tree Press Journal' where it U 
sa:d that in Mysore all Government em-
ployees drawing more than R~. 3C0 a month 
have been asked to make a compulsory 
contribution of o-^e month's salary and those 
earning less half a month's salaTy. I would 
like to know how many people whose 
assessed income is over Rs. 50,000/- a year 
have been asked to make a compulsory 
contribution of one year's income or at least 
six month's income, ^lere is no such thing.      
So I think 

the Mysore employees rightly complained to 
the Government. As far as Kerala is 
concerned, this is what is written in the 'Free 
Press Journal': 

"On the contrary, the Government has 
given an impression of being arbitrary and 
high-handed jn its approach especially to 
the collection of funds . . . All school-going 
kids were asked to give one rupee per 
heacT and all college students five rupees 
each. Those who defaulted were threatened 
with expulsion." 

This is what is written there. 

SHRI JOSEPH MATHEN: There ra no 
compulsion in Kerala as far as contribution to 
the National Defence Fund is concerned. 

SHRI BHUPESH GUPTA: You go and ask 
the Kerala Chief Minister. It is written further 
here: 

"The entire defence effort in Kerala has 
suffered on account of the inability of the 
Chief Minister or any other member of the 
Cabinet to provide inspiration and leader-
ship." 

Kindly convey this message to your Chief 
Minister in Kerala. This is tha positi n, 
Madam Deputy Chairman. Therefore, I say 
that these powers have not been properly used. 
Indeed these powers have been used to attack 
the Communist Party on a large scale and 
cripple its activities and break up the party 
wholesale in certain places. 

The worst example is the use of the power, 
when you come to the use of these powers 
under the Defence of India Rules, against the 
Communist Party, the trade unionists and 
other elements. 

SHRI LOKANATH MISRA (Orissa): They 
deserve much more. 

THE DEPUTY CHAIRMAN: Please do not 
interrupt him 
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SHRI BHUPESH GUPTA: The stand tf our 
Party is well known and I do a t know—I 
repeat it here— of any Communist who is 
opposed to the defence efforts or to the 
strengthening of the defence of the country. I 
repeat here that I do not kn'ow of any 
Communist in the entire Communist Party of 
India who is opposed to the defence of the 
country. Yet 800 Communists, including 50 
members of the National Council, 10 
Members of Parliament and about 40 
Members of the State Legislatures, have been 
•rrested and detained without trial, apart from 
many others who have been arrested under the 
other provisions of the Defence of India 
Rjules. 

SHRI JOSEPH MATHEN: Are there ao 
pro-Chinese elements in the Communist 
Party? 

(Interruptions) 

THE DEPUTY CHAIRMAN: Ope at a 
time. Please do not interrupt. 

SHRI A. K. SEN: The hon. Member has 
been too long away from West Bengal. 

SHRI BHUPESH GUPTA: I think Mr. 
Asoke Sen will make an interruption of this 
kind after this speech there in Calcutta. Now, 
Madam Deputy Chairman, I would like to 
invite your attention to one little thing. In this 
connection let us recall what the British did in 
the last War. The Congress Party was 
opposed to the war effort and they made no 
bones •bout it. Millions of people supported 
the Congress at that time. The nation was 
against the British. 

SHRI FARIDUL HAQ ANSARI (Uttar 
Pradesh): Except the Communists. 

SHRI BHUPESH GUPTA: In the present 
emergency no "*arty in this •ountry is 
opposed to the defence •ffort. The entire 
nation is behind the Government for the 
defence of the territorial integrity of the 
country. And now what do you see? Contrast 
it with what happened    then and what 

happens now. I have got it from the 
Government Reports. I find that in the 
undivided India there were only 7,574 persons 
in detention without trial on the 1st January, 
1945 whe.: the War was still on. This number 
included not only politicals but non-politicala 
also, foreigners like the Italians, Japanese and 
Germans. Therefore, the number of political 
prisoners or detenus at that time musl nave 
been much less than this figure. This figure of 
7,574 persons included non-poLtcal elements 
and foreigners. I crmnot get their exact total 
number, but a large number was there. If you 
leave out East Bengal, West Punjab, the North 
West Frontier and Sind which are now in 
Pakistan—from where at that time a large 
number of these political detenus came—the 
number of detenus in what now forms part of 
the Indian Union would be still less. That is 
what I say. Compare thi3 with what the 
Government of India 13 doing here. Now, 
despite the fact that the Communist Party is in 
support of the defence effort, that no party is 
opposed to such effort, they have put in 900 
people in detention without trial. That does not 
make good for your democracy. That is all I 
can say. You read the newspapers. Do you see 
in the country that there is any Communist 
opposition to the defence efforts? No. 
Everybody is supporting the defence effort in 
the country. Newspapers would not give the 
impression as if the Government is meeting 
with any obstruction anywhere in regard to the 
defence effort from any part of the country. 
Therefore, the entire thing should be .   .   . 

SHRI LOKANATH MISRA: Your work is 
always underground. 

SHRI BHUPESH GUPTA: Orissa you know 
very well. Therefore, the entire thing should 
be viewed from the political angle and I think 
it is no use trying to say that you are 
reviewing the cases. We want a political 
decision by the Government of India today 
hera and now more especially in changed 
conditions and situation so that    all 
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[Shri Bhupesh Gupta.] the political detenus 
who have been arrested are released 
immediately. I do not like to say much in this 
connection. But yesterday I received a letter 
from Tripura saying that Rs. 3,000 has bean 
demanded as deposit from the "Tripurar 
Katha", which is a weekly journal of the 
Communist Party, although there is nothing in 
that journal which can be construed as 
prejudicial to the defence effort. On the 
contrary many write-ups have appeared 
supporting the defence effort. Why is this 
deposit demanded from it? It is just because 
the "Tripurar Katha" published a letter to the 
editor from an individual for which the editors 
are not responsible. And that letter criticised 
the speech made by the President of the 
Tripura Congress Committee on the 28th 
December. In that  speech  the President  said: 

"All tribal people in Tripura are 'dalals' 
of communists. We shall arrest and 
imprison the children of the tribal villagers. 
The rest shall be beaten with shoes." 

This is what he said. Somebody reported this 
in the journal by way of a letter to the editor. 
For that the "Tripurar Katha" has been asked 
to furnish a deposit of Rs. 3,000. Yesterday in 
this very House Prime Minister Nehru 
castigated the "Ananda Bazar Patrika". He 
said that it contained something very 
objectionable and highly improper and 
indecent things. And we know that the 
"Ananda Bazar Patrika" wrote against Prime 
Minister Nehru and Acharya Vinoba Bhave 
and insulted Shrimati Bandaranaike and made 
all kinds of allegations. 

(Interruptions.) 

PROF. M. B. LAL: Are we not to protest 
against Acharya Vinoba Bhave? 

SHRI BHUPESH GUPTA: Acharya Vinoba 
Bhave should not be attacked in a scurrilous 
manner. The Prime Minister himself said it 
and he has taken up the matter with the 
Govern- 

ment of West Bengal. What action has been 
taken against the "Ananda Bazar Patrika"? 
How much deposit have you asked from the 
"Ananda Bazar Patrika"? Why is there delay 
in taking such action? It is because the 
"Ananda Bazar Patrika" is in league with the 
West Bengal State Government, patronises 
some of the Ministers. That is why this 
intervention by the Prime Minister at the last 
Session of Parliament. Nothing has been done 
against that paper, but our weekly paper in full 
support of the policies of non-alignment and 
of defence efforts has been asked to produce 
in cash Rs. 3,000. Here the "Ananda Bazar 
Patrika" has enjoyed the advantage of Rs. 25 
lakhs of yet unrepaid loan from the LIC. This 
also I would like to tell you that a sum of Rs. 
25 lakhs loan is there outstanding. They are 
not recovering it and moneys are allowed to be 
sent by the proprietor of the "Ananda Bazar 
Patrika" to their London Office. Last year the 
proprietor, Mr. Asok Sarkar, visited London. 
It is said that he spent £ 8,000 out of the 
moneys there. We would like to know it. This 
ia how you treat that paper which according to 
the Prime Minister is indulging in this kind of 
writing. Tliit is how you treat another journal 
which supports the basic policies of the 
Government and which cannot be said to have 
written anything prejudicial to the defence 
eiTort by asking it to furnish a security of Rs. 
3,000 simply because it published a letter 
regarding tin* Tripura State Congress 
President. 

Madam Deputy Chairman, here again Mr. 
Nambiar has written to me a letter from the 
Salem Central Jail on 3rd January. He is a 
Member of the other House. He is the chief 
whip of our Party.   He writes: 

"I have received letters from my 
relations that in my Railway Union the 
workers and the Union are doing their 
utmost to collect Defence Fund and so far 
they have collected several lakhs. It is a big 
success.    Though our arrest did not 
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affect the tempo, the feeling for my release 
is equally there. In general, the response of 
the workmen is very good in so far as the 
defence efforts are concerned. Newspapers 
also have given out much news about the 
good response." 

Here is what a detenu in the hands of the 
Government, a political captive in the hands 
of the Government the whip of the main 
Opposition in Lok Sabha, now in detention in 
the Salem Central Jail, writes to me. That is 
how they are treating him. 

SHRI ARJUN ARORA; Has this letter 
come through proper channel? 

SHHI BHUPESH GUPTA: Yes, through 
proper channel. Here the original letter is with 
me and certified by the Superintendent of the 
Jail. If you have any doubt you can come and 
read it. I say these arrests are on a vindictive 
plane. They have taken the emergency as a 
godsend in order to attack the Communist 
Party, especially where it is strong and also in 
other places where it is not so strong. In 
Kerala they have arrested our comrades. 
Everybody knows what is happening in 
Kerala, despite the very categorical stand of 
the Kerala State Council and so on. I do 
submit that it is a matter of shame and 
dishonour to our country, it is an insult to our 
Constitution, it is a defiance of the spirit and 
letter of our Constitution, that the emergency 
powers should have been so flagrantly and 
violently used against the Communist Party, 
the major Opposition party in the country, 
trade union and other democratic 
organisations in order to crush and suppress 
them in certain places and cripple their 
activities in other places, whereas the field is 
left open for the right reactionary forces 
including the former Chief of the Army Staff, 
Gen. Cariappa, to go On with their provo-
cations against certain parties, to repudiate 
and denounce the accepted policies of the 
Government, good policies of the 
Government. This is what is happening in our 
public life. I would beg of the Congressmen, I 
would beg of the followers of the ruling party, 
because in this matter    they    owe    a    
special    res- 

ponsibility, to consider the whole matter not 
through their intelligence branch or police 
department but to view the whole matter from 
the angle of statesmanship, political wisdom, 
far-sightedness and all the rest of it, and they 
will understand that all they should do now is 
to release immediately all the detenus who are 
in detention, to stop the use of the emergency 
powers against the Communist Party and other 
democratic forces, trade unions, Kisan Sabha 
and so on. For strengthening national defence 
you ' do not need emergency powers. Also we 
know that England, France and Italy, even 
countries of the NATO Alliance, are building 
up in many places their defence potential 
without having a state of emergency either in 
England or in France or in Italy. Is it not right 
that when we are today building up our defence 
potential, which is the common cause of the 
entire people, of all the parties, we do so 
democratically, in a democratic atmosphere, 
without launching an attack on the fundamental 
rights and liberties of the people? It is most 
unfortunate that the national calamity should 
have been exploited in this foul manner by the 
powers that he against a political party, the 
Communist Party, the organised trade union 
movement, the Kisan Sabha, and so on and so 
forth. I would ask the hon. Members to 
reconsider the matter and see reason in this 
matter and find a way to advising our 
Government that such things should not be 
done. 

Madam, I do not wish to say very much. I 
regret very much that these things have 
escaped the attention of the President in 
whose name the emergency was proclaimed. I 
hope the President will reflect over this 
matter, because the President is the head of 
the State. If things go wrong in ouf public life, 
we turn to the Government, turn to the 
President, turn ta all men of goodwill and 
democrats. I appeal to them in all humility so 
that we retrace our steps and place our 
country on the right footing, in the right 
direction, so that we can progress and prosper. 

Thank you. 
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SHRI DAHYABHAI V. PATEL: Madam 
Deputy Chairman, we are grateful to the 
President for the Address that he gave us, the 
inspiring message that he gave us. The con-
cluding sentences, and particularly the 
Sanskrit quotation that he mentioned at the 
end of his Address, are still ringing in my 
ears. I, however felt that the Address, being a 
prepared speech, was something different 
from what normally he says in an extempore 
speech. On the 23rd of December the 
President visited Bar-doli and his memorable 
words on that occasion are worth repeating: 

"Indian reverses in NEFA should be 
regarded as a matter of sorrow, shame and 
humiliation. We have to retrieve our lost 
prestige. India's freedom, security a nd 
honour are the things which are endangered 
today The qualities of courage, discipline 
and organised determination for which 
Sardar Vallabhbhai Patel stood are required 
of th* nation now to overcome the shame." 
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I will not read out further. I would like to 

know whether the Government is working on 
these lines. I am afraid I have doubts. 
Parliament took a firm resolve on the 14ith of 
November to vacate the Chinese aggression. 
Since then a lot ha(s happened. An emergency 
was ddclared. Is the emergency visible today? 
If we are going to vacate the aggression, we 
shall require the means. Either we build them 
ourselves or we procure them from friends. 
But just words of assurance are not going to 
carry us anywhere. In the Presi-ient's Address, 
there is a review of the state of economy of 
the country. It reveals the determination of the 
Government to go ahead with the Third Five 
Year Plan with such modifications as may be 
necessitated by the new circumstances, the 
industrial pattern would be reoriented to give 
priority to defence noeds. This is only as it 
should be, for a strong industrial and 
agricultural base is an essential prerequisite to 
national defence. The question is whether this 
is being done. For instance, transport, power, 
coal mining and engineering are such vital 
defence needs that there is hardly anything to 
cut down or redirect to defence production. 
Again, a comfortable food position is a 'must' 
to ward off inflation and ke?p the economy on 
an even keel. The need for increasing the 
output of export commodities, such as tea and 
jute, is vitally necessary to earn the much 
needed foreign exchange. It is therefore clear 
that if India's economic progress is to be 
maintained to support the state of military 
preparedness, essential projects in the Third 
Plan should be implemented, if anything, with 
greater vigour. 

As regards agriculture, the President's  
Address  says: 

"Agriculture, which is the most 
important sector of our economy, has 
undergone material developments! and 
agricultural production has increased 
considerably * • * Intensive agricultural    
programmes 

have led to increases in per    acre, yields of 
rice, wheat and barley." 

But this does not reveal the correct picture of 
the agricultural situation. No doubt 
agricultural production advanced over the 
period between 1949-50 and 1960-61 at the 
rate of 38 per cent, per annum, the annual rate 
of increase in productivity being 1-5 per cent, 
and that of area 2-08 per cent. There was, 
however, no overall advance in agricultural 
production in the first year of the Third Plan, 
and in the second year also, on present 
recknoning, the progress may be quite 
modest. Hence, it is evident that the rate of 
progress is very slow, and in order to achieve 
a 6 per cent, per annum increase is in 
agricultural production, as envisaged in the 
Third Five Year Plan, an all-out effort is 
necessary. Apart from this, there is yet 
another consideration for stepping up 
agricultural production, and that of course is a 
political one. By fostering agricultural 
development through democratic means, des-
pite the new burdens placed on our economy 
by the Chinese invasion, India has to show to 
the newly independent nations of Asian and 
African continents that our ways of economic 
development in no way less effective than, if 
not superior to, the Communist instruments of 
development through regimentation and dic-
tatorship. 

Fluctuations in agricultural output are no 
doubt to a great extent due to the vagaries of 
monsoons, but there have also been a number 
of other causes which could have been 
avoided. The policies and proposals of the 
Central and State Governments regarding 
ceiling on land, food procurement and 
distribution, and cooperative cultivation have 
contributed not a little to aggravate the 
situation by introducing factors of uncertainly 
and insecurity all round. The slow progress in 
the establishment of fertilizer plants and 
restricted imports following foreign exchange 
shortage have resulted in shortage of     
fertilizers.      Production 
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setbacks in respect of a number of major 
agricultural products, both food and cash 
crops. Sugarcane output has decreased from 
104 million tons in the sugar season ending 
June 1961 to 97 million tons during the season 
ending June 1962. Foodgrains output has like-
wise decreased from 80:6 million tons in the 
crop year end:ng June 1962. Among cash 
crops, raw cotton output declined from 5:4 
million bales in 1961 to 4.5 million bales in 
1962. Among those crops in the case of which 
production has shown marked increase is jute. 
Is it not necessary, in view of the current 
national emergency, to examine afresh 
Governmental policies so that the tempo of 
progress of the existing programmes and 
schemes is accelerated as also supplemented 
so as to achieve a rapid rate of increase in 
agricultural production? 

As regards industry, the President's Address 
indicates that the upward trend in industrial 
production has continued. But here again the 
rate of improvement is moderately higher than 
in the preceding' year. Industrial production is 
estimated to have increased by about 9 per 
cent. During 1962 as against 6-1 per cent, in 
1961. Generally speaking, the rate of increase 
in the last decade has been stagnant at about 9 
per cent, per annum. The rate of growth could 
have been much higher but for certain 
obstacles, such as want of raw materials, spare 
parts and components, coal, power and 
transport and the like. In fact there is a large 
element of under-utilisation of capacity in 
many industries. In the engineering industry, 
for instance, it is as much as 50 per cent. In 
other industries it ranges from 25 per cent, to 
70 per cent. Besides, the dilatorv 
Governmental procedures have also been 
responsible for impeding the rate of growth. 
There is a virtual ban on plans of expansion 
and development of industry. This is clearlv 
evidpnt from the announcement thnt 
applications for licence for over 210 

industries will not any     longer    be 
entertained. 
Even at this critical juncture Government 
policies seem to be hampered by old ideology 
and fail to meet speedily and effectively the 
exigencies of the situation. There does not 
seem to be any measurable heightened activity 
in the public sector en-ir i .es  either. Is there 
any doubt that the benefits of planning and 
concerted efforts of people and Government 
accruing over the years will differ a great 
setback unless immediate corrective measures 
are taken? It is imperative that expansion on 
every front should be initiated forthwith. 
Otherwise, as defence expenditure mounts, as 
it should, the nation will be faced with a dual 
problem. Indeed the danger is that there may 
not be enough defence equipment to match the 
enlarged needs of our armed forces; neither 
will there be adequate consumer goods, 
resulting in excessive pressure on demand and 
higher prices. In this context there is need for 
revision of Governmental policies, beginning 
with gearing of the administration to a sense 
of urgency over  the  present  economic  
situation. 

I shall now refer to the general economic 
indications during 1962. National income 
recorded 2-2 per cent growth during 1961-62 
over the previous year, when it increased from 
Ps 12.690 crores to Rs. 12-970 crores. The 
Third Plan envisages an overall growth of 30 
per cent, or 6 per cent ppr annum over the five 
years. No e timate are available for the current 
year 1962-63. However, considering th« 
general setbacks suffered in vital sectors like 
agriculture and industry, the rate of expansion 
in the Grosa National Product is likely to 
record the 6 per cent, increase envisaged 
under  the  Plan. 

The general index of industrial production 
increased by approximately 6-5 per cent, in 
1962. This Is worked out on the basis of 
published fieures available for the first eight 
months of 1962 The growth rate had been 
abiut 7-1 per cent, during the previous  year.    
The rate  of  expansion 
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has slowed down in the case of chemicals, 
cement, electricity generation, . etc. 

. 
The output has shown a declining 

trend in industries like diesel engines, cotton 
textiles, oxygen gas, lead, sulphur black, 
power-driven pumps, conduit pipes, razor 
blades, etc. 

The output has been sluggish in respect of 
some major industries li^e synthetic fibres, 
fertilizers, cement, paper, cotton yarn, sugar, 
etc. though some marginal increases are not 
ruled out in some of these industries. 

Production is likely to show some increase 
in the case of machine tooljs, industrial 
machinery, electrical equipment, soda ash, 
aluminium and steel. Coal production is 
expected to have reached 61 million tons in 
1962 as against 56 million tons in the preced-
ing year. Yet, the current year's achievement 
will be short of the target of 68 million tons. 
Production has either been decreasing or 
sluggish in respect of a number of industries, 
covering about 50 per cent, of the total 
weightage adopted for the purpose of 
calculating index numbers. This is likely to 
manifest itself in a declining general index of 
industrial production. What are the reasons for 
the uneven growth? In respect of items based 
on copper (bare copper conductors), the 
reasons for set-back may be attributed to 
increasing substitution of aluminium for 
copper on the one hand and paucity of copper 
on the other. 

As regards cotton textiles, the 
gtock position of finished products 
shows     alarming     increase. The 
monthly average of stocks of finished fabrics 
increased from 291 million met-ps ;n i96i to 
314 million metres in 1962. At the same time, 
the average monthly stocks of cotton yarn 
declined from 7.4 million kgs. in 1961 to 6.2 
million kgs. in 1962. 

Production in major industries might have 
suffered also due to factors, such as, 
accumulation of stocks, as in the case of coal, 
at the-producing centres presumably on 
account of transport difficulties in conveying 
the goods to the consuming centres, import 
restrictions, power shortage and delay in 
obtaining controlled raw materials like steel. 
The declaration of emergency resulted in 
increasing the intensity of these problems 
inasmuch as supply, transport, power and im-
ports were further subject to strict priorities. 
These points are, to some extent, reaffirmed 
by the findings based upon the Questionnaire 
on the State of Business issued to the consti-
tuents. 

The tempo of industrial licensing has 
slowed down, particularly during the latter 
half of 1962, when over 200 items were put 
under the banned list and the licensing of 
industries was subject to more rigorous priori-
ties. 

The number of revocation of licences has 
gone up considerably in recent months. While 
licences are revoked for not taking 'effective 
steps' as defined in the Industries Act, there 
can be no doubt that the alarming increase in 
the number of cancelled licences is an index 
of the growing difficulties in the way of 
implementation of licenced schemes. 

The Ministries or departments, directly or 
indirectly concerned with the scrutiny and 
disposal of applications, are so large that 
delays and bottlenecks are likely to be ex-
perienced even at the licencing stage, not to 
speak of their fate at the post-licencing stages. 

A number of foreign collaboration 
agreements were concluded with foreign 
private investors. It may be noted that the 
number of agreements finalised declined from 
388 in 1960 and 309 in 1961 to 299 in 1932. 
Against 203 agreements finalised during the 
first half of 1962, only as many as 96 were 
finalised during the second half of the year. 
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According to a survey of the Reserve Bank 

of India, the following is the trend of net 
inflow of foreign private investment: 

1958 ..      2-4 crores 
1959 ..    11:0 crores 
1960 ..    53 3 crores 

Though no estimates are availame for later 
periods, it is unlikely to have increased in any 
case in view particularly of the declining trend 
shown in the number of agreements finalised. 
Also, recently the Chief of the Federation of 
British Industries naa occasion to remark that 
Governmenis insistence on majority Indian 
snare-holding, high personal taxation on 
foreign technicians and the paucity of foreign 
exchange for maintenance imports for 
industries which will De set up with foreign 
collaboration, may have resulted in a 
declining tempo of the inflow of foreign 
private capital. 

The employment situation is far from 
encouraging. The number of applications on 
the live registers for jobs has gone up from 
18.6 lakhs in January 1962 to 22 lakhs in 
September and October. The registration rate 
has also gone up from 2• 7 lakhs to 3.15 lakhs 
and the placement rate from 36,000 to only 
3.9,000 during the same period. Attention to 
these problems has been drawn by a recent 
Survey on Unemployment and Structural 
Change made by the International Labour 
Office, taking into account the quantum of 
backlog of unemployment at the beginning of 
the Third Plan and the extent of job 
opportunities to be created during the current 
plan. 

Export earnings during 1960-61 amounted 
to Rs. 630'5 crores which registered a 
marginal increase of 5-9 per cent, to Rs. 667-5 
crores in 1961-62. This year the increase in 
exports is expected to be at lesser rate, i.e., 
about 3 per cent. The estimated export earning 
during the year ending March, 1963 is Rs. 690 
crores against the target of Rs. 720 crores. 

New capital issues by large and medium 
size companies amounted to Rs. 73 8 crores in 
1962, showing a rise of 23-6 per cent, over 
1961. Initial issues through prospectus, shares 
only, amounted to Rs. 25-0 crores in 1962; 
right issues accounted for R3. 40-8 crores and 
debentures Rs. 8-0 crores. 

There was a sharp set-back during the last 
quarter of 1962, during which initial issues 
through prospectus totalled only Rs. 0-35 
crores. This is a record low for the 12 quarters 
of 1960-62. Right issues during October-
December, 1962 amounted to Rs. 5-57 crores 
and debenture Rs. 2-25 crores. 

The general downward trend in equities 
which began in September gathered 
momentum during October and culminated in 
a landslide in share values in November, 
necessitating a temporary closure of two of the 
major stock exchanges, Bombay and 
Ahmedabad, and the adoption of stringent 
measures by all stock exchanges. 
Apprehensions regarding tighter credit 
conditions following the Reserve Bank's 
Credit Control measures are considered to be 
one major reason for the downward trend in 
security prices. The index of variable dividend 
industrial securities had declined by about 13-
0 points to 174-4 during September and 
October which recorded further decline to 
170'5 in November, 1962. The decline had 
been more pronounced in industries such as 
iron and steel, silk and woollen and transport 
equipment, cement, cotton textiles and 
electrical machinery. 

The number of floatations has gona down 
from 1641 in 1960 to 1639 in 1961 and further 
to an estimated 1540 in 1962. 

The President's speech is virtually silent on 
the deteriorating foreign exchange situation. 
On the one hand, while our imports have been 
cut to the bone, our exports on the other have 
remained more or less stationary.   The share 
of India in the world 
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export trade has gone down from 2-3 per cent, 
in 1960 to about 1-2 per sent. Our share has 
steadily declaimed though world export 
"markets are expanding at a brisk rate. We 
have not been able to make a headway in the 
emerging markets of Asia, Africa and the 
Middle-East. Currently we have the largest 
deficits with the E. C. M. countries. The U.K. 
to which country we export a quarter of our 
total exports, is anxious to join the ECM, 
presumably because it feels that the 
Commonwealth countries are not in a position 
to take much of its 

sophisticated manufactures. To 4 
P.M.    add  to  this     we have  taken 

up a new policy, namely the gold 
control policy. The Finance Minister feels that 
control on gold is going to save his drain of 
foreign exchange. It is doubtful whether this 
policy is going to be successful and where it is 
going to lead us. Gold has been a matter of 
sentiment, of saving for years and years. The 
poor peasant, the cultivator, saves a little 
money and he puts it on the person of his wife 
as gold. That has been his bank for years. 
Unless this habit is changr ed in this country, 
regulations of this type are not going to help. 
But there are some people who believe that by 
maki".c laws life and everything can be 
regulated. I am a believer in prohibition. I do 
not drink. But I cannot say that the prohibition 
policy has sue-, ceeded, particularly in 
Bombay. t have very little doubt that the same 
will be the result of this gold control also. 

The popular upsurge and feelings that were 
aroused by the Chinese agr gression should 
have been taken adt vantage of by the 
Government. But the Government have failed 
to do 60. Madam, we are intrigued as to what 
the policy of the Government isj. In the first 
few days of that anxious period that we had, I 
was one of those who asked the Prime 
Minister whether we were going to ask for 
foreign aid, for massive foreign aid, sufficient 
foreign aid that would    be 

necessary to repel the aggressor. The Prime 
Minister assured us that sufficient foreign aid 
had been asked for and that it would be 
forthcoming. I would like to ask the 
Government whether that was the end of it. 
What is the Government doing to revise its 
policies and to strengthen its position and the 
defence of the country so that we may not be 
caught napping again? Progressive countries 
of the world publish their defence budgets and 
they say that they have such and such 
equipments, how many war ships they have, 
how many cruisers and so on. They are 
published openly by progressive countries. 
Why is there so much of hush-hush in this 
country of hardly anything that we have? 
Have we go anything really worth while by 
way of first class weapons and so on? Why 
this hush-hush about this? Why this policy of 
wavering and not being able to make up our 
mind? In case of a further attack, should we 
need an air umberalla or not? Does the Prime 
Minister want to placate Mr. Bhupesh Gupta 
by saying that we need not have on air 
umbrella? Are we going to suffer the same 
fate once again? Madam, you understand 
Gujarati and so I would invite your attention 
to a little story that we all used to read in our 
story books, the story of "Wag Aya, Wag 
Aya." The story is that of a peasant boy who 
was tending cattle. He was in the habit of 
shouting "Wag Aya, Wag Aya" which means 
"Tiger has come, Tiger has come" and people 
ran to his rescue. But he played this joke too 
often and when the real tiger came, nobody 
came to his rescue. I am afraid the policy of 
the Government is taking us in that way. Their 
policy needs to be revised. The emergency to 
which everyone in this House gave his 
wholehearted support is not used but is 
allowed to lie idle on the statute book. We 
have been wavering and when I said that last 
time, many hon. Members on the other side 
stood up and I quoted the Prime Minister. 
Now, do we want the aggression to be vacated 
in terms of the Resolution passed by 
Parliament or not?   That is 
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[Shri Dahyabhai V. Patel.] what the 
country would like to know. Have we got the 
wherewithal for that? Have we got the means 
and the equipments for that? Where is all this 
equipment to come from? The Defence 
Minister, Shri Chavan, when he took office 
very clearly said it in Bombay that he had no 
hope of getting anything from the Soviet 
Union. 

AN HON. MEMBER: He has got it now. 

SHRI DAHYABHAI V. PATEL: I am glad 
the Defence Minister began his role with a 
clear mind. I hope that after his coming to 
Delhi and after his contacts with the senior 
Cabinet Members he has not been in-
doctrinated into a hesitating and wavering 
habit, because he said something   different a 
few days back. 

I think the right policy for the Government 
would be to take the people into confidence, 
because it is due to this wavering policy, this 
hush-hush policy, that the tempo that was 
roused is now falling flat very soon. The 
country is feeling that the Government does 
not want to fight. The Government must 
announce to the people their determination to 
vacate the aggression. I am sorry that utter-
ances like saying that the Chinese aggression 
is going to live with us, and so on, are taking 
us nowhere. We have one aggression on our 
border and that has lived with us for the last 
twelve years. It could have been settled m 
twelve days, if the Prime Minister wanted it 
and had the Prime Minister listened to wiser 
counsel. Now, is the Prime Minister going the 
same way in a matter which is much more 
serious? Is he going to take the country into a 
policy which will land the country in disaster?    
I hope not. 

Madam, though we criticise the Primp 
Minister we have very great regard for him 
and for his family, for the great sacrifices that 
he has made. 

not only himself but his beloved wife, his 
father, his whole family, which had suffered 
so much for the cause of freedom. And even 
though we criticise him we do not forget all 
that. It is therefore, with very great sorrow that 
I say that the same Prime Minister seems to be 
taking us in the wrong way. We love h.m. We 
followed his leadership when he was. taking 
us the Gandhian way. Is he now going the 
Khrushchev way? Mr. Khrushchev was angry 
with China because of this Chinese 
aggression. Not because this aggression was 
on a friendly country, but because this Chinese 
aggression of India had hurt the cause of 
international communism. Mr. Dange paid a 
hurried visit to that country. I do not know 
what he brought back and whether he brought 
a brief from Mr. Khrushchev for the release of 
friends of Mr. Gupta. Madam, I am not a 
believer in keeping people in jail for a long 
time. It leads to nothing. If Mr. Gupta wants 
his friends to come out and if the Government 
is satisfied that their behaviour is going to be 
good, the Government has got the machinery 
and the responsibility for it and it can release 
them. It is none of my concern. Let them do it. 
I have no objection. But let not the 
Government shut its eyes to the lessons of 
history. What happened in Czechoslovakia? 
How did Hitler take over Germany? 
Remember all that. 

THE DEPUTY CHAIRMAN: The House 
will sit till 5.30 P.M. Mr. Vijay  singh. 

SHRI VIJAY SINGH (Rajasthan): Madam 
Deputy Chairman, I rise to support the motion 
that has been moved by my hon. friend, Shri 
Akbar AH Khan. Madam, the debate on the 
Address by the Head of the State is one of the 
most valuable opportunities in a democratic 
form of Government when we can review the 
policies of the Government and see where we 
are going. In these days when the democratic 
form of government unfortunately is 
disappearing from many 
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parts of Asia and Africa, we must be thankful 
indeed to Providence that we «re enjoying its 
blessings. If I may say so, Madam Deputy 
Chairman, this is our great opportunity and 
one of our great assets if only we know how 
to use it well. 
The President in his Address in the yery 
beginning has paid handsome tribute to 
Parliament when he says: "Ever since the 
constitution of our Republic, our Parliament 
has had to shoulder heavy responsib Under 
the guidance of Parliament, we have laboured 
for the fulfilment of the objectives laid down 
in our Constitution, namely, to secure for all 
our citizens social: economic and political 
justice; liberty of thought, expression, belief, 
faith, and worship; equality of status and of 
opportunity; and to promote among them all, 
fraternity, assuring the dignity of the 
individual and the unity of the nation." 

Again,  in paragraph 7, the    President   has 
stated: 

"Parliament gave a lead to the nation in 
this matter in November last and our 
people, throughout the length and breadth 
of India, wholeheartedly followed  this  
lead." 

It is a matter of pride for every one of us that 
we belong to this Parliament to which the 
President has paid this tribute and we, 
Madam, must be conscious of the fact that we 
are being called upon to decide the destiny of 
the nation at such a critical juncture in our 
history. In the last six months the Parliament 
has debated vital issues that faced this 
country. It is said that the Lok Sabha debated 
this China issue for six days continuously and 
167 speakers took part. I do not have the 
figures relating to Rajya Sabha before me but 
I suppose a large number of people spoke here 
also. This was almost record for 
Parliamentary debate. When I was hearing all 
these speeches I was all the time thinking 
whether We shall oursevles do what fre are 
expecting others to do. I am sorry to say that 
in the last six 'months *r  so,    so far  as  the 
legislators  are 

concerned,    their standard has slightly 
deteriorated.    It was a bad thing when it was    
confined to the    State Assemblies but when it 
has come to Parliament, it is a matter of shame 
for all of us.   No doubt it is a heartening thing 
to note that the House has condemned from all 
sides the ugly incident  that we  witnessed  on 
the  18th and I have no doubt in my mind that 
in course of time democracy will find its own 
answer to this rowdysm and misuse   of   
democratic      powers. that some of the 
Members are    indulging in.    The      present      
emergency    has brought about a tremendous 
awakening among our people and they have 
become more conscious.   In fact, during this 
national emergency,   the response of our 
people has been tremendous and,   if I may say 
so,   the masses have shown better sense than 
the leaders.   Madam,   the problem of foreign 
affairs  has  never  been  discussed  so 
thoroughly  by   our  people   as   it  has been 
done in this period of emergency. The country 
as a whole has become conscious of the vital 
issues that face us.    You go to a remote 
village and people will ask you questions, 
about China,       Pakistan,    Nepal,       Russia, 
America, England and even Cuba. The Chinese 
invasion has   done   more   to teach lessons to   
our   people   in   five months    than    what    
we    could    in five years  or more.    The 
President's Address    has    devoted    fifteen 
paragraphs   to   the   discussion   of foreign 
affairs   in a   total   Address   of thirty 
paragraphs,    a   fact   which   goes   to show   
that   it   correctly   reflects   the feelings of the 
people.   Madam, it ia said that in matters of 
foreign affairs geography must take precedence 
over history. Up till now our way of looking at 
Asia was through Europe. Our long association 
with England and the facts of history made us 
to think so but it is a happy thing to note that 
now we  have  changed our     outlook and 
while    discussing    about    Asian countries 
we are now thinking more about our immediate 
neighbours than about the remote countries.   
This is as it should    be.    The    President    
ha3 rightly said that we are    anxious   to 
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[Shri Vijay Singh.] settle, while referring to 
Pakistan and others, the issues with those 
people so that India and Pakistan could, in 
accordance with our common history, culture 
and tradition, live as friendly and as co-
operative neighbours. We have our differences 
with these neighbours but the differences with 
China are quite fundamental. As compared 
with them, the other quarrels should appear to 
be trivial. The conflict between India and 
China is not merely a conflict for territory 
here and there but it goes much deeper. The 
way of life that India has come to adopt is 
quite opposed to what China has accepted. We 
believe in co-existence and China believes in 
world domination. We believe in democratic 
form of Government and China believes in 
dictatorship. This ;le with China, as the Prime 
Minister has said, is going to last for years. 
We will have to bring about far-reaching 
changes in the ways of Government and daily 
life. It is only then that we can face the 
Chinese aggressor. The President has rightly 
said about economy in expenditure, 
elimination of waste, conservation of our 
limited material resources and restraint of 
consumption—all these are of very great 
importance today. All these things we will 
have to do in order to face the great problem 
that has come before us. The future of 
democracy in India and in the whole of Asia 
will depend upon this outcome. We thought 
that it would be a peaceful competition but 
now it has become otherwise and quite a 
serious problem. To meet this challenge we 
have to make mighty preparations, the first 
and foremost of which is to put the issue 
correctly before the countries of Asia and 
Africa. Our policy of non-alignment has been 
appreciated by America and Russia both in a 
way and because of this policy we have been 
able to isolate China in the world. This is a 
great triumph for our policy but in certain 
countries of Asia and Africa, China has taken 
the upper hand. We are all familiar with the 
comments of the Cairo newspaper  about our 
external 

publicity. Our Government did send a 
delegation headed by the Law Minister to 
those countries and we have been able to 
correct the mischief that the Chinese 
propaganda had done there but nevertheless, 
the fact remains that we have a lot of things to 
do in this connection. Then, take the 
conference at Moshi. According to the 
account that has come to us, the Chinese were 
able to outmanoeuvre us there though our case 
was much sound. We have to take lessons 
from all these incidents. Our foreign policy 
will ultimately depend upon the strength that 
we are able to generate at home. In a few days' 
time we will discuss in detail when the Budget 
is presented. The President has already hinted 
at that, and that would be the proper time to 
discuss many of the problems that our country 
has had to face and that our country has to 
face now. Here, in the short time at my 
disposal, I would like only to bring to your 
notice some of the broad matters of policy. In 
this world, effective military-strength counts 
more than anything else. In the last twelve 
years, China chose to prepare more for 
defence and we chose economic development. 
China chose guns and we chose butter. 
Though it is an oversimplification of the thing 
yet the fact is that we laid more stress on 
economic development as China laid more 
stress on defence problems. We have laid the 
foundation for industrial development but we 
must remember that China is now thinking of 
producing atom bombs. If that happens, it may 
change the situation materially. The President, 
in his Address, has mentioned that we are 
making peaceful use of atomic energy and we 
have made great progress but may I suggest in 
all humility that the time has come when we 
must seriously think of using atomic energy 
for war purposes also. It may sound as if I am 
talking as a war-monger but when the interests 
of the nation are concerned, they must be 
paramount before us because we know that if 
we survive as a nation we can change our 
policy; if we do   not 
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survive as a nation then all our policies will lie 
flat. Look at the history of the present world. 
We all know the incident at Cuba. It was 
essentially atomic might on both sides that 
compelled Russia to retrace her eteps. Look at 
the history of France. De-Gaulle is insisting 
day in and day out that in order that French 
dignity may be there, France must become a 
nuclear power. It is not necessary that this 
nuclear power must be used but the very fact 
that the country has got nuclear arms is a great 
deterrent. Take my word that if China has got 
the atom bomb in no time the scales will be 
heavily tilted against us. In the face of an 
enemy who has got nuclear arms, to send an 
army not equipped with nuclear weapons is to 
send an army with bows and arrows before an 
army who is equipped with tanks and machine 
guns. This is the lesson of history which we 
must not forget. At the cost of time, Madam, I 
would like to refer to an article in the 
"Readers' Digest" of October, 1962, by an 
author who is well-versed in military matters.     
He says: 

"The free world has recently 
brought into being an immensely 
strong new weapons system which 
promises to make large-scale "con 
ventional" war so costly that it is 
likely to become impossible for an 
aggressor. Called Tactical Nuc 
lear Warfare, it has been developed 
to the point where it now offsets 
the enormous superiority of the 
Soviet Union in armies, armour and 
supplies. In addition, we have at 
hand a radical new way of dispers 
ing TNW weapons so that they can 
not suffer elimination by a sneak 
attack   .   .   . Strategic war- 
heads are usually measured in megatons; 
tactical warheads in kilotons. Strategic 
missile weapons have a range up to 9,000 
miles, most tactical weapons from two to 
200 miles. Strategic warheads can destroy 
great areas, especially with the titanic 
firestorms they bring about; tactical 
warheads are for use 
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against battle targets, bridges, troops, tanks, 
guns, etc., and tests have shown that they 
could literally dissolve these targets 
without harming near-by towns." 

This is a point of policy which we will discuss 
in detail. It is said that we are a nation wedded 
to peaceful means. May I remind the House of 
the Mahabharata war? When the Pandavas 
were in exile the great Yudhishtira asked 
Arjun to go to Indra and obtain useful 
weapons so that they may be used in the 
warfare against the Kauravas. None of us can 
claim that we are wedded more to truth and 
non-violence than Yudhishtira was. That is the 
lesson of history both in India and abroad. 
And let it not be said by the future generations 
that we of this generation forsook the trust that 
people placed in us. History has been very 
kind to us that the destinies of the 450 million 
people are in our hands and by a slight 
mistake this side or that side we shall not only 
jeopardise the future of India but it will affect 
the future of the entire world. Madam, I would 
conclude with a sentence from Louis Fischer 
who says; 

"The key to a bright future in India and 
elsewhere in Afro-Asia is more skill in 
factories, more serious study in universities, 
more attention to villages, less waste of 
manpower in Government offices, less 
interest in status but more in service, less 
word patriotism and more work patriotism." 
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"The success of the struggle which the 
working class wages for the victory of the 
revolution will depend on how well the 
working class and its party master the use 
of all forms of struggle—peaceful and non-
peaceful, parliamentary and extra-par-
liamentary—and how well they are 
prepared to replace one form of struggle by 
another as quickly and unexpectedly as 
possible." 

 

"They are liars, cold-blooded liars. They 
make false statements without a blush. 
They suppress true evidence without a prick 
of cong-cience." 

SHRI A. D. MANI (Madhya Pradesh). 
Lawyers or liars? 
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"Mr. Nehru, Indian by birth but his 

formation deeply marked by Briitish liberal 
ideas, has tended to act as it were as the 
first Indian Viceroy of independent India. 
He has been more concerned to stabilise 
than to prepare internal forcea for fast 
enough change. His task would not have 
been easy. Yet in. of the existing coalition 
of the forces of conservation, nobody else 
has commanded or is likely to command in 
the forseable future any comparable degree 
of authority or the trust of the masses. 
Whatever external pres'ige his 
statesmanship could gain for India, it does 
not compensate for unsolved basic prob-
lems at home." 
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"Nearly 70 per cent of its benefits went to the  
elite group and    the 

more affluent and influential agriculturist." 

 

'The Major obstacles to India's 
agricultural progress, however, are human 
rather than natural. The existing economic 
and social structure of Indian agriculture 
rather than to stimulate the cultivator's 
initiative, tends to discourage it. The 
majority of legislators in India's central 
parliament or in her provincial assemblies 
are either landowners and money-lenders 
themselves, or are spokesmen of their 
interests." 

 



357       Motion of thanks on   [ RAJYA SABHA ]       Presidents Address     358  

 
"From all this I deduce that an economic 

conflict is imminent between the cultivators 
and the industrialists of India, and that the 
dice are loaded in favour of the indus-
trialists because the agricultural interests 
threatened are not awake to the situation, a 
situation which if prolonged will give 
everybody in India chances to improve their 
economic position except the peole on the 
land,—except the great majority." 

 

"Burn down your cities and leave our 
farms, and your cities will spring up again 
like magic. But destroy our farms, and 
grass will grow over the streets of your 
cities." 

 

 



359    Motion of thanks on [ 20 FEB. 1963 ]               Presidents  Address       360 

 



361 Motion of thanks on   [ RAJYA SABHA ]       President's Address   362  

 

SHRI B. K. P. SINHA (Bihar): Six, we are 
meeting today under the shadow of a great 
cloud. The cloud has become thinner, the 
shadow milder, hurt they still endure; they 
have not lifted. In its nth aggression—for it 
was not the first and I hope it shall be the 
last—China has occupied large areas of our 
territory by force. In such a situation we are 
conscious, at least we should be conscious of 
the need for national unity. The will of the 
nation should be united. This necessity for 
unity reminds me of the sad episode on the 
day the President of India was inaugurating 
the Joint Session of Parliament this year, when 
some persons, some wrong-headed persons, 
tried te disturb the situation by a most 
ungainly and unseemly demonstration. But the 
dramatic antics of those gentlemen failed to 
achieve their objective, if at all they had any 
objective for, when the President made an 
appeal for tolerance, there was a loud acclaim 
from the gathering. That was a clear indication 
that those gentlemen, those few gentlemen, 
were out of tune with the spirit of this great 
democracy. Sir, I feel ashamed of that 
incident. My shame is greater because I am 
Hindi-speaking; I come from a Hindi-speaking 
region. 

The Constituent Assembly in all its wisdom 
ordained that Hindi shall be the official 
language of this country, if you are go pleased 
to call it, the national language of this country, 
what  was   the  raison d'etre  for this: 
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decision?   The raison d'etre was that it  was  
difficult  to   conceive  of     One country 
unless you have one common vehicle  of  
expression  and  communication, for the unity 
of one    country requires that there     shall    
be     one language.    And if in trying to estab-
lish one language we     endanger the unity of 
the country by gome    ha$ty And unwise step, 
I am afraid we are defeating the very purpose   
for which one language is needed.    And there-
fore it is proper, it is indicated that the  
advance  in the     introduction  of Hindi  
should  be cautious,  not  hasty, Hindi can 
become the national language of this country 
only by the willing acceptance   of  it  by  the     
non-Hindi speaking   people.    Hindi   is   not  
the only language in this country. There are     
many     languages     which     are equally well 
developed if not    more developed   and   some   
of  which  have richer literature than Hindi. 
The only argument in favour of Hindi is that it 
is the language of the largest bulk of the people 
of this country.   The non-Hindi-speaking 
people have as much attachment,  as much 
love for     their languages as we have for 
Hindi. But then, in the larger interests of    the 
country, of the people of this country, the  
various  linguistic     units  of  this country 
have accepted Hindi as    the national  
language  of     this     country. Therefore, if we 
want to have Hindi as the national  language,  
we     must allow  for  time,  we must     exhibit  
a spirit of tolerance, we must    exhibit 
patience.    And since the Hindi-speaking 
people form the largest majority of the people 
of this country.   It is the special obligation of 
the Hindi-speaking people to exhibit all these 
virtues, to take a lead in the manifestation pf 
this spirit of tolerance and  patience. Those 
gentlemen who sought to make an issue  of it 
failed.    We     are     all ashamed of their 
conduct and I think this House rightly acted in 
expressing its regret to the President    for this 
unseemly incident    and    I    hope  in future  
such  unseemly  incidents  shall not be 
repeated. 

Sir, I have already said that we are 
Theeting at a time when we are faced 

with a serious crisis. The clouds have thinned 
but they have not lifted. China occupies a large 
chunk of our territory by virtue of her latest 
aggression. It is said that they have withdrawn 
from a substantial portion of NEFA. It is also 
said that they have vacated what they gained, 
by their latest aggression, in Ladakh. But then, 
in NEFA., they have imposed the condition 
that while our civil administration would be 
free to establish itself there, we should not re-
establish our military establishments in NEFA. 
In Ladakh they have further put it down that 
we shall not be able to move into the areas 
from which they have withdrawn and, what is 
worse, we shall not be able to establish even 
our civil posts there. In Ladakh we do not 
know what is happening behind that bamboo 
curtain, the counterpart of the Berlin. Wall in 
Ladakh. We have no means of ascertaining 
what is happening there, we have no means of 
ascertaining whether the Chinese have really 
withdrawn or not from the areas from which 
they claim to have withdrawn. Such a situation 
cannot long endure and should not long 
endure, because if such a situation endures 
long, it is not only that we suffer national 
humiliation, it is not only that our international 
prestige goes down, but then such a situation 
becomea rigid, becomes solidified, becomes 
crystalised. If it continues for a long period, 
say, even for a period of ten years, the danger 
is that the Indian people will develop a spirit of 
some sort of complacency. They will regard as 
if those areas are by right the areas of China 
and that the areas never belonged to us. 
Therefore, we have to retrieve that situation, 
we have to change that situation. 

I agree with some speakers who have said 
that that situation can be retrieved only by 
building up military might. People talk of 
diplomacy. People talk of brave words, of 
stout hearts. I remember that in the past on 
some occasions when reduction in the military 
strength was opposed, we were told "Rely on 
our    diplomacy". 
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[Shri B. K. P. Sinha.] We relied on that. 
And what is the effect? What is the result of 
that reliance? From the elevation of Thagla 
Ridge we come down to the depressions of 
the Foothills of Assam. That is where our 
faith in mere diplomacy has led us. Let us 
realise the wisdom of what Mr. Mao Tse-
Tung, the great statesman of China, says. 
He may be our antagonist. He may be our 
enemy but he is a very wise man. He says, 
"Diplomacy without bayonets is like a 
broken reed". Let us heed this. We have to 
build our armed strength and build it up in 
the shortest possible time. 

The philosophy of a long-range conflict, 
to my mind, is likely to create a spirit of 
depression in this country. I remember 
when Britain offered, at the time of the 
Second Great War, independence, after 
some time the Prime Minister retorted, 
"They offer us freedom in the long run, but 
in the long run we are all dead." Let us be 
reminded today of those wise words of the 
Prime Minister. Let us build up our 
defences so that in the shortest possible time 
we are able to throw the Chinese out of 
these territories. 

It is futile in my opinion at this stage of our 
history to bandy words about alignment and 
non-alignment, about the virtues of peace and 
about the vices of war. In my opinion, in the 
present context they are academic 
discussions. I have faith in the policy of non-
alignment. But then I realise that non-
alignment is a policy. There is nothing 
immutable about a policy. There can be 
nothing permanent about a policy. Policies 
are evolved, policies are forged to subserve 
the larger interests of the country. And if at 
any stage a nation realises in its wisdom that 
a policy is not subserving its wider interest, 
that policy has to be given up. That is not to 
say, however, that any change in this policy 
of non-alignment is indicated today. Even 
now I feel that the policy of non-alignment 
has paid us good dividends and   1 

is likely to pay us good dividends. Even those 
generous countries, those friendly countries, 
which have so generously come to our aid at 
this stage, want us to pursue the policy of non-
alignment because that is both in the interests 
of this country and in the interests of the 
world. However, there should be no 
slackening of our efforts to build up our 
defence. 

Sir, when I talk of defences, I am-reminded 
of the deficiencies in our aerial defences. So 
far our Air Force, our air power, has not had 
parity with the Chinese air power. It is 
considerably weaker. Should we not then make 
an effort to build it up as soon as possible? 
Moreover, weak as it is, its offensive wing is 
weaker still. We have been so far inhibited by 
the policy of defence. Because of this policy of 
defence while in the weak Air Force that we 
have we have built up some semblance of a 
defensive apparatus, we have not built up 
anything like an offensive apparatus. But then 
there are occasions when offence is the best 
defence, when without striking at the lines of 
communication of the Chinese enemies, we 
shall not be able to defend this country 
adequately. Therefore, this lopsided 
development in the Air Force should be at once 
corrected and the Air Force should be 
augmented and extended. 

Sir, we know that in modern war 
fare the use of modern aeroplanes 
requires electronic      installations, 
requires radar installations, requires very big 
and very firm aerodromes. Unfortunately, we 
are still deficient in these respects. Let us, in 
the shortest possible time, cure these defi-
ciencies so that in future when any occasion 
arises, big planes can operate from these air 
bases. Those big planes shall be our planes 
because a nation which relies for its defence 
on any other country really bargains away its 
freedom. 

But then Sir, let us also visualise a situation 
in which at the moment of crisis,  if single-
handed,  if alone,  we 
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are not able to provide adequate air cover to 
our advancing forces or to our industrial 
installations and cities, in such a situation if 
friendly countries, including Soviet Russia, 
are prepared to extend the aid of their 
aeroplanes to this country, we should be in a 
position to receive the aid and use that aid. 

Sir, I agree with the previous speaker that 
we make defence too much of a secret affair. 
A hush-hush atmosphere surrounds 
everything. But this crisis, this rapid advance 
of the Chinese, has made one thing very clear 
that while the extent of our defences was a 
closed book to us, a secret for us, it was an 
open book lor the Chinese. In the 
circumstances, I do not see why there should 
not be a change in this attitude. We know of 
other countries. The most classical example is 
that of the United States of America where 
both the Houses of the American Congress 
have powerful bodies which go into the 
question of actual preparedness. We can have 
some such committee of Parliament here, 
because I feel certain that if Members of 
Parliament, if Members of eminence, 
Members of wisdom, were in the know of 
things, this debacle would not have happened 
for there they would have been able to put the 
correct thing before us. 

Sir, lastly I come to the question of our 
relationship with our neighbouring countries. 
It is indicated today that we have very 
friendly relations with the countries on our 
periphery. Unfortunately, they are not what 
they should have been. Nepal and Ceylon 
have more in common with India than any 
other country. Nepal especially is tied to us by 
attachment of race, language, religion and 
what not. But we find unfortunately that the 
relationship between our country and Nepal is 
extremely unhappy. I come from a State bor-
dering on Nepal and my feeling after 
watching the situation, has been that the 
relationship between Nepal    and 

India is not improving because at the lower 
rungs Nepal is faced with bureaucratic 
unimaginativeness from our side, not from 
their side. I do not know how things are on 
their side. They may be as wooden. On the 
higher rungs Nepal is dealt with with rigid 
formalism. Let us be less formal in our 
dealings with Nepal. Let us give the King the 
proper respect, that is due to a   monarch. 

SHRI A. D. MANI: We have given him 
already. 

SHRI B. K. P SINHA: But then let us treat 
him more informally. Let us treat him as one 
of our own. I feel that if this change in attitude 
is there, our relations will become happy. 

Lastly I have only to say that monarchy 
with its present institutions has come to have 
some stability in Nepal. It is not for us to 
indicate to Nepal what sort of political system 
they should have. If the Chinese Communists, 
if Chinese Communism can shake hands with 
monarchy in Nepal, 
I do not see any reason why Indian 
democracy should not shake hands 
with the Nepal monarchy. 

Thank you, Sir, I join my voice with the 
mover of the motion who has proposed a Vote 
of Thanks to the President for the great 
Address that he delivered to both the Houses 
of Parliament. 

SHRI A D. MANI: Mr. Vice-Chairman, Sir, 
may I join the preceding speakers, hon. 
Members of this House, who have paid a 
tribute to the President for his inspiring 
Address to the two Houses of Parliament on 
18th February? In the course of his Address, 
the President in    paragraph 
II referred to the dispute with China 
and stated: 

"Our country, committed as it is to 
peaceful methods, will always endeavour to 
solve disputes peacefully provided this is in 
consonance with our honour and freedom.   
But 
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whatever may happen, we cannot and will 
not submit to dictation backed by military 
force." 

In expressing these sentiments, may I say with 
great respect to the President, that he has 
voiced the opinion •of the country but we 
expected that on the important occasion of the 
Address to the two Houses of Parliament, after 
China had declined to accept the proposals, 
the President, which means the Government, 
would have made an announcement about the 
plans that they have for the future? At present 
we have a statement made by a top-ranking 
Chinese Communist leader, the Vice-
Chairman of the Standing Committee of the 
Chinese People's Congress, Mr. Peng Chen 
who has declared in Peking on 14th February 
thus: 

"It is very clear that whether there will 
be a peaceful settlement of the border 
question rests wholly with India." 

He goes on to say that the armed clashes were 
entirely created by India and imposed on the 
Chinese people. In other words, the House 
should note that there has been no change 
whatever in the outlook of the Chinese 
Government regarding the settlement of the 
dispute. Now, I would like to ask the 
Government what the last word of the Indian 
Government is on the Colombo proposals. 
The proposals have been accepted by the 
Government. The other party has not accepted 
the proposals. What does the Government 
propose to do? I have no doubt, as the 
President has stated, we will not accept any 
solution which compromises our honour and 
freedom but in order to generate the enthu-
siasm of the people for the war effort, it is 
necessary that the war objectives of the 
Government should be very clearly and 
unequivocally stated. I would like to make a 
suggestion to the House that it is the duty of 
the Government to 3ay that now that the 
Chinese Government has not accepted the 
Colombo proposals, the    Govern- 

ment of India does not stand by its acceptance 
and that the proposal, as far as the 
Government of India is concerned, stands 
cancelled and we should go on to make a 
declaration that the war objective of the Indian 
Government is to recover our lost territories. 
There is a great danger that the Cease-fire line 
created by the Colombo proposals may 
become frozen as a permanent Cease-fire line 
between us and China. We should not allow 
that to happen. It shall be within the discretion 
of our military commanders to decide when 
our forces should go and occupy those areas 
which have been vacated by the Chinese. I am 
not suggesting any precipitate action but some 
such declaration is called for from the Gov-
ernment and we would like the Prime Minister 
to state before this House or any Government 
spokesman to state before this House, that the 
objective of the Government of India is what 
has been stated on 13>th November when this 
House adopted a Resolution stating that it is 
the desire of the people of India to drive out 
the invader from our soil. 

I would like to go on to say that we should 
now throw the ball back to Ceylon and 
Indonesia. Our friends of the Colombo 
Powers have been intervening in this 
situation. We have accepted theiir advice. It is 
their duty as non-aligned nations to mobilise 
public opinion on the unreasonableness of the 
Chinese Government. Have we a right to ask 
the Colombo Powers: "Now that we have 
accepted your proposals and the other party 
has refused to accept it, you should declare 
that you regretted the Chinese Government's 
action"? A formal expression of regret from 
the Colombo Powers will go a long way to 
steady neutral opinion in Asia. After all, 
finally this battle has got to be won at the 
court of public opinion. More than the clash 
of arms, it is the court of public opinion which 
has to decide this matter. 

The President, in paragraph 10 of his 
Address, refers fro the    sympathy 
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and support which many countries nave 
extended to us. 1 must express my 
disappointment that in spite of tne Keen 
interest that the people of India and the 
Government of India have been taking in the 
welfare of tne African continent and in the 
liberation of the African peoples, the recent 
Afro-Asian Solidarity Conference held at 
Moshi wnich was attended by two 
distinguished Members of tnis House, came as 
a shock to us. We found that instead of there 
being sympathy for India, there was 
scepticism and there was a iittle belief that the 
Chinese too had an arguable case. An hon. 
Member of this House, Diwan Chaman Lall, 
has stated tnat he nad been double crossed. 1 
would iike to take tnis opportunity of asking 
the Government whether we should continue 
to be identified with this Afro-Asian Soli-
darity Organisation. We are interested in tne 
liberation of Africa. (Interruptions). Yes, the 
Government too is indirectly interested. One 
of the Deputy Ministers of the External 
Affairs Ministry was formerly associated with 
it. 

SHRI M. H. SAMUEL (Andhra Pradesh): 
May I point out that the Government of India 
is not in any way identified with the Afro-
Asian Solidarity Conference? 

SHRI A. D. MANI: It may not be identified. 
I would like the Government to say that they 
regretted the attitude of the delegates of this 
Conference. We would like to get the support 
of the Government to this point of view that 
this kind of Afro-Asian Solidarity Conference 
means Afro-Asian solidarity minus India. 
That is what they want. It seems to be a 
Chinese show. It seemed to be interested in 
support of the Chinese point of view. The 
Chinese have spent millions of dollars on this 
Conference to get support for their point of 
view. 

AN. HON. MEMBER: Is it a Chinese 
show? j   [ 

SHRI A D. MANI:  I mean,    it was mostly a 
Chinese show.    Why should the Government 
of India in any manner be" indirectly 
associated with this Afro-Asian     Solidarity     
Conference? Further, it is time for us to put a 
new concept in world affairs.    Non-alignment 
is not like   chastity to a woman. It seems to be 
placed on a high level of chastity, some sort of 
virtue without which we feel more or less dec-
repits.   We should now think in terms of inter-
all ed world.    We    recently celebrated the 
Centenary    of   Swami Viveicananda and on 
every    platform our speakers said:  "This man    
spoke about one world and one religion " It is 
not possible for any nation to live in isolation 
and we should row think in terms of 
propounding a new concept in international 
politics,  that  of inter-allied world, inter-allied 
on the basis of self-respect and honour    and I 
am sure that the House will agree that freedom     
and    independence of this country are more 
important than non-alignment.    From the   
nanner in which the discussions hav^ been car-
ried on on  this subject    in    certain quarters, 
it seems to be the impression that we  should  
preserve     non-alignment, does not matter 
what happens to our country, does not matter if 
China comes and occupies a part of our 
territory but people    must    say 'You  are  
non-aligned'.     Non-aligned where?    Non-
aligned    without    your clothes?    That is 
what it comes    to. Mr. Vice-Chairman, next I 
would like to go on and refer to some    of the 
points connected with the future and the   
defence of this sub-continent.    I find I have 
only  one minute    more. Shall I continue?    If 
the House    will bear with me, I will finish in 
another ten minutes.    I will appeal to    hon. 
Members.    Or  shall  I     continue  tomorrow 
morning? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The House stands adjourned till 
11 A.M. tomorrow. 

The House men adjourned at five 
of the ciock till eleven of the clock 
on Thursday, the 21st February, 
1963. 


